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(1100/MK/RK) (pp. 1-30)
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.. (TTgH)
AT STEET : TS I 341,
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(1200/SJIN/PS)
1200 &
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CINN SR ECICEINIEEY)
1200 §oF

(S T G0 0. SfcAfOr, 2 ST 98 3R o 3 AT Fevy

3TN U] b {7 s 81 V1)

... (cTgE)

TR URTd & AT & ar # fafeofa

AR AUTART : HFH1T AR, P fISRAT 0R CRT IR bt GaTC UTH §s 81 |+ 1T 37eey
SIT ¥ TR TRTa bt Tt fY T o foTq ST U 18 o 2
... (cTag)

[T Ueel UR /G Y U5
1200 &
HEIT YT @ 319 U FHT 9T R ] S|
IR SERE K ECICESI

WA BRI AAT H 1 FAT AT GIPIT T § 69 F3iT (37} 319f I/ Jeare) : Heley,
St sfuTE IAT AT SiT DT 3R A, F FR=AfRaT U= FHT el R T § -

(1) (TP) PHADTT ISP AeR TS, PIABIAT & aY 2021-2022 P ITNDH TR
TfcrIeT Pl U Uiy (Bt ToIT SIS TRhRUT) TRIT eRGTURITATT ol

@)  PAPTT Sb AR S, PIADIAT b dY 2021-2022 F HRIGRUT Pl
WRPBR GRT FHIET DT U UfeT (BT T=AT SIS T

(2) SR (1) H IfotRad T=T Bl FHT USel IR G H §Y fdeid & BRUT S+ arar
fqa=uT (Rt eI STt )|
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STeT 21k WATSIT § IS H3lT TAT WTET JRAEHRUT ST HATeT 3§ 15 {3l () vgre Rig ueen)
: FRIed, § fFfeTRad U AT e IR T § -
(1) (Th) ISERT @ WEnfiel, Semelieldl Ta Heem G, ToflgR & ay
2021-2022 & a1 nfrde &t ufer (B qoIT il IR
AT ATGTIRITET |
@ ISERT @ Henfiel, Semelieldl Ta Heee G, TofgR & ay
2021-2022 % BHRIGRUT l ARDBR FIRT THIET T b Tfer (Bt aqor

TSI FREHRT))|
(2) ST (1) H IfccaRad Tl BT T Uee R G H gV [t & BRUT Seri areT
faaRur (Rt eI SISt )|
... (SIIET)

HON. CHAIRPERSON: No, please do not show any placard.

... (Interruptions)
HON. CHAIRPERSON: Please go back to your seats.

... (Interruptions)

N HATAT ® ST TAY; PIIAT HATAT & 5T T3 AT W HATAT | 5T F37 (37 g
TR IERME) : Faied, § fT=fIRad U I 9ol IR @ § -
(1)  f=faRad oAt 6 va-us Uiy (fRealt qoIT 3RSt eamvur):-

(TP) AR X faed 1 fAfics e Xl §31e & &9 ay 2022-2023 &
ISMEEINREISIEIREI

@) e o [ 7 fIfiice aor veT HATe & dre a 2022-2023 &
IRMESIKEEISISIRE

@) AR Xerce R fotfice T el 73T & siig a9 2022-2023 & fofg
ESUASEEIRIIIRE]

(UR) IR S [THCS AT Vet Hallerd & & af 2022-2023 & foru garr
AT ST

(@) NeT fep Ry e foffes qeim Xef Harerd & sier ay 2022-2023 & fo1g gat
FHSIT ST

(B8) Didur ¥ (1T fofice oI Yet Ha1erd o di 9y 2022-2023 & oy ga
AT ST
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(2)

(3)

(4)

(5)

(6)

(AT) TR ¥eT WY 3R R R forfies deim el 531 & S a8 2022-

2023 o foTT g3IT FHSIIT SOl

(3TS)  SIYAIT TUS pUHT fTfHCS ST Yol HATerd o 1 ay 2022-2023 o foTq gatr
AT STToI

@) IR deR R fafacs der Xt §3e & 9 af 2022-2023 & forw
EEIRSEEIRIEIRE]

(S) 13CH fAFICS TIT X HA1erT & 919 ay 2022-2023 & g ga1m Fwsitar
ST

X AT, 1989 T GRT 199 & 3fcwict fFF=IotRad ARG & Ueb-Ueh Tfer

(et eI RIS TR

(UF) I NS SR (Femer) F19, 2023 T 7 BReRY, 2023 & IR & IS
STTERGET 4. ST 31.+1. 83(37) § TrebTf2ret §Y 2l

@) PIABIAT AT el AT (FLME) 7RI, 2023 ST 15 WRaT, 2023 & YR
b S0 H STRRTT . AT.1. . 100(37) H TrebTiere Y 2l

YT AR, 2013 FY &RT 394 &Y SY-GRT 1(F) & i FFferRad uat
TPH-Uph HfT (el aqar RISt Hensun):-
(TP) ST o T T i fotfics, J3 ot & af 2021-2022 &
PHRIPRUT DI IRPR GIRT FHIE|
@) RTSERT T 1T YT 1 fAfics, 71 feett & av 2021-2022 & a1iid
gfided, SEORIfT oRg Tl 99 W AD-AgeaiRied  Hr
feoafor
ST (3) H SfeeTRad U=l bl T YeeT IR I H §Y fieidl b bRl S0 dreT faaror
(fE=sY AT 3T 7|

(UP)  TAIRCHY BISSeH, 78 fawell & g 2021-2022 & d1i¥ep Ui hl b
gfer (fewat T SRISTT FRDHRT) TAT IATIRITAT okl

@n UI3TRCIY BISSM, 71§ fSwell & gy 2021-2022 & HRIGRU Pl ARBR GRT
FHYET T U Tfer (&=l eI SIS Fehvvn))|

SUAh (5) H IfcetRac U= bl FHT U<el U G H §U fdefe o RUT <21 arelT feruor

(fe=st AT 3T R

... (cTgH)
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o O\

YT HATAT ¥ 5T H3 AT R FITe § 157 H3AT (TSdIhe 15 E) : Jeiey, § fFrferRad
U 4T UeeT R YT § :-

(1) (TH) BT a8 & a9 2021-2022 & 1w YA UfaeT 6F U Ufer (B e

SIS TEDHRUT) TRAT RGTURIAIT @Rl
@) B IS & a9 2021-2022 & HRIGRUT & TRBR GIRT FHIET & R F faaRor
(T eI RIS Feamwun))|
(2) S (1) H IfctRae U= Bl FHT UCel UR G H §Y fdeie b RUT S21f arelr feruor
(fe=st T 3T TR
(3) BT rfaf, 2013 6 URT 394 Y IT-YURT 1(3F) P AT AR =T &Y Tep-
T Tfer (f&wt TIT SRS TRahuT):-
@) (@) IS @ldhed T fIfies, o7 & a¥ 2021-2022 & HRIGRU HI TRBR
SRT GHIET

@n IS Eihed M foafies, 918 &7 9§ 2021-2022 &7 a1fies Hfeded,
QTETORITET oRg 2T I TR IAD-ATeRaTuNI&d dl [T oRTi|
(@) () U P (s, BHYR &b af 2021-2022 & HRIGRU T DR GRT
eI
@) U PRy s, BMYR @1 a¥ 2021-2022 H1 alfde Hfcrde,
STETIRITET oRg 2T I TR AD-ATeRgTuRIed dl [T foRT|
(M (W) AT 3 fifics, <avigT & a¥ 2021-2022 & PHRIBRU Hl TRDR
SRT I
@) sfear sifeeet forfics, Sevied @l a¥ 2021-2022 & afe Hfided,
QTETIRITETT kg 2T I TR AD-ATeRgTuNIed di [T foRT|
&) (W) TlEsd ST foffies, BHYR H gy 2021-2022 & BRIBRUT DT DR
SRT I
@) ofged sfear feffics, MR &1 a¥ 2021-2022 &1 d1fte Hfcreed,
STETORITET oRg 2T I TR AB-ATeRaTuRIed di [T foRT|
(4) AT S1fIfRI, 1957 &Y IU-GRT 11 & AT UfST &RT 184 & AR SR
STTRREET 4. T3, 24(37) ST 21 =R, 2022 &b AR & ASTUF H TepTiRIT
gs off T Foraeh GRT I8 Mg fobam Tar o fob AReir AT o ofeff e1fediR
TR AT H fIemT admm fohlt 3= Yo & 31T Tep fafdrse ¥ap & 81T 31k I8
TR AT H TG BTG b BRI, DY T Uy (fewt AT SISt Hah=un)|
.. (FIYT)
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TR PRI AAT H 1 AT AT GIPIT T F 69 F341 (37} 319f I Herane) : ey,
Y AT AT ST T AR A, F F=AfIRad o FHT Ueel IR I &:-

(1) U ST, 2013 &Y &RT 394 Hl SU-GRT 1(W) F i F=AfIRad w=f i

Ueh-Ueh UfT (&t T SISl Ahrun):-
(Th)  TERIsUd (sfeam fafies, a3 feety & a¥ 2021-2022 & HRIGRT Hi
TRBR GIRT FHTeT]

G) TS (sfean) fafics, 75 ety @1 a¥ 2021-2022 &1 arf¥e

TferieT, RITORITAT ol TIT S UR FRIAG-TeTeRaTaRIed 6l ferafor|

(2) S (1) ¥ SfecTRaT U=l T AHT Ul WR & N gY fdeld & HRur S21f aretm
faraor (faw<t e SRIST T

(3) (Up)  ehIcID FAIPRUT HIeNfchl T, U™ &b a¥ 2021-2022 o dftie
Ui Pl U Uiy (Bt ToIT SIS TRhRUT) TRIT eRGTURITaTd ol

(@) Dl GAIARUT HIeNfidhT A, THUM & a 2021-2022 & BRIBROT
DI TRBR GRT FHTET DY T Hfer (BT T 3RS Feamon)|

(4) Suh (3) ¥ SfeetRad TAT B GHT UceT IR 3@ H gV fdeia & BRuT S0 arell
faraRoT (few<t e SRS Fahwun)|

(5) (TPH) e USRI STRIIRDT Td Wi Heel, oS & ay¥ 2021-2022
& arfen gfcrded dr Ue Hfer (Bt TT SRISIT o) ToIT oRgTIRIferd
GEC]
@) DT USRERIA IR Ue Hienfidt Tver, 9= & a¥ 2021-2022
&% DHRIPRUT T ARDR GRT THIET DT Uep UfeT ([T T=AT ST HEHRn))

(6) Suh (5) A SfeeTRad U=l T AHT Ul IR & A §U fdeid & HRur a2 aretm
fqaRoT (Rt eI ST )|




24.03.2023 MM Uncorrected / Not for publication 286

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (DR.
BHARATI PRAVIN PAWAR): Sir, | beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Guwahati, for the year
2021-2022, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical
Sciences, Guwahati, for the year 2021-2022.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(3) (i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Nagpur, for the year

2021-2022, along with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical

Sciences, Nagpur, for the year 2021-2022.

4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(5) (i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Kalyani, for the year
2021-2022, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical
Sciences, Kalyani, for the year 2021-2022.

(6) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(7) (i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Raipur, for the year
2021-2022, along with Audited Accounts.
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(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical
Sciences, Raipur, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.

(i) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, New Delhi, for the year
2021-2022, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical
Sciences, New Delhi, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (9) above.

(

) A copy of the Annual Report (Hindi and English versions) of
the All India Institute of Medical Sciences, Jodhpur, for the year
2021-2022, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Medical Sciences, Jodhpur,
for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (11) above.

(i) A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Patna, for the year 2021-2022,
along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Medical Sciences, Patna, for
the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (13) above.
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(b)

()

(17)

(18)
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A copy of the Food Safety and Standards (First Amendment) Rules, 2022
(Hindi and English versions) published in Notification No. G.S.R.33(E) in
Gazette of India dated 20™ January, 2023, under Section 93 of the Food Safety
and Standards Act, 2006.

A copy each of the following papers (Hindi and English versions) under sub-
section 1(b) of Section 394 of the Companies Act, 2013:-

(i)

(ii)

(ii)

(i)

(ii)

Review by the Government of the working of the HLL Lifecare Limited,
Thiruvananthapuram, for the year 2021-2022.

Annual Report of the HLL Lifecare Limited, Thiruvananthapuram, for the
year 2021-2022, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

Review by the Government of the working of the Goa Antibiotics and
Pharmaceuticals Limited, Goa, for the year 2021-2022.

Annual Report of the Goa Antibiotics and Pharmaceuticals Limited,
Goa, for the year 2021-2022, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

Review by the Government of the working of the HLL Infra Tech
Services Limited, Thiruvananthapuram, for the year 2021-2022.

Annual Report of the HLL Infra Tech Services Limited,
Thiruvananthapuram, for the year 2021-2022, along with Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (16) above.

(i)

A copy of the Annual Report (Hindi and English versions) of the
Jawaharlal Institute of Postgraduate Medical Education and Research,
Puducherry, for the year 2021-2022, along with Audited Accounts.
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(i) A copy of the Review (Hindi and English versions) by the Government
of the working of the Jawaharlal Institute of Postgraduate Medical
Education and Research, Puducherry, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (18) above.

(i) A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Raebareli, for the year 2021-2022,
along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Medical Sciences, Raebareli,
for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (20) above.

0] A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Bathinda, for the year 2021-2022,
along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Medical Sciences, Bathinda,
for the year 2021-22.
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Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (22) above.

(i)

A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Mangalagiri, for the year 2021-
2022, along with Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Medical Sciences,
Mangalagiri, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (24) above.

()

A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Rishikesh, for the year 2021-2022,
along with Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Medical Sciences, Rishikesh,
for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (26) above.

A copy of the Annual Report (Hindi and English versions) of the Post
Graduate Institute of Medical Education and Research, Chandigarh, for
the year 2021-2022, along with Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government
of the working of the Post Graduate Institute of Medical Education and
Research, Chandigarh, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (28) above.

(i)

A copy of the Annual Report (Hindi and English versions) of the
National Health Systems Resource Centre, New Delhi, for the year
2021-2022.
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A copy of the Annual Accounts (Hindi and English versions) of the
National Health Systems Resource Centre, New Delhi, for the year
2021-2022, together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the Government
of the working of the National Health Systems Resource Centre, New
Delhi, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (30) above.

(iii)

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Health and Family Welfare, New Delhi, for the
year 2021-2022.

A copy of the Annual Accounts (Hindi and English versions) of the
National Institute of Health and Family Welfare, New Delhi, for the
year 2021-2022, together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Health and Family Welfare,
New Delhi, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (32) above.

(i)

A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Bhubaneswar, for the year 2021-
2022, along with Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Medical Sciences,
Bhubaneswar, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (34) above.

(i)

A copy of the Annual Report (Hindi and English versions) of the
Pasture Institute of India, Coonoor, for the year 2021-2022, along with
Audited Accounts.
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(44)
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A copy of the Review (Hindi and English versions) by the
Government of the working of the Pasture Institute of India,
Coonoor, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (36) above.

A copy of the Annual Report (Hindi and English versions) of
the International Institute for Population Sciences, Mumbai, for the
year 2021-2022, along with Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the International Institute for
Population Sciences, Mumbai, for the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (38) above.

A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Bhopal, for the year 2021-2022,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Medical Sciences, Bhopal, for
the year 2021-2022.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (40) above.

A copy each of the Annual Reports (Hindi and English versions) of
the All India Institute of Medical Sciences, Bibinagar, for the years
2019-2020 and 2021-2022, alongwith Audited Accounts.

A copy each of the Review (Hindi and English versions) by
the Government of the working of the All India Institute of
Medical Sciences, Bibinagar, for the years 2019-2020 and 2021-
2022.

Two statements (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (42) above.

()

A copy of the Annual Report (Hindi and English versions) of
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the All
India Institute of Medical Sciences, Rajkot, for the year 2021-2022,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Medical Sciences, Rajkot, for
the year 2021-2022.

(45)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (44) above.

46) (i) A copy of the Annual Report (Hindi and English versions) of
the National Institute of Tuberculosis & Respiratory Diseases, New
Delhi, for the year 2021-2022, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Tuberculosis & Respiratory
Diseases, New Delhi, for the year 2021-2022.

(47)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (46) above.

...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT AND MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR.
(PROF.) MAHENDRA MUNJAPARA): Sir, | beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of
the Central Council for Research in Homoeopathy, New Delhi, for
the year 2021-2022, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council for Research
in Homoeopathy, New Delhi, for the year 2021-2022.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(3) (i) A copy of the Annual Report (Hindi and English versions) of
the National Commission for Protection of Child Rights, New Delhi,
for the year 2021-2022, along with Audited Accounts.
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(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Commission for
Protection of Child Rights, New Delhi, for the year 2021-2022.
4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

... (Interruptions)
MESSAGE FROM RAJYA SABHA
SECRETARY GENERAL.: Sir, | have to report the following message received from
the Secretary-General of Rajya Sabha:-
‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting held
on Monday, the 13" March, 2023 adopted the following Motion in regard to the
Committee on the Welfare of Scheduled Castes and Scheduled Tribes:-

“That this House resolves that the Rajya Sabha do join the Committee
of both the Houses on the Welfare of Scheduled Castes and Scheduled
Tribes for the term beginning on the 1° May, 2023 and ending on the
30™ April, 2024 and do proceed to elect, in accordance with the system
of proportional representation by means of the single transferable vote,
ten Members from amongst the Members of the House to serve on the
said Committee.”

2. | am further to inform the Lok Sabha that in pursuance of the above Motion,
the following ten Members of the Rajya Sabha have been duly elected to the said
Committee:-
1. Shri Abir Ranjan Biswas
Shri Anthiyur P. Selvarasu
Dr. V. Sivadasan
Shrimati Phulo Devi Netam
Shrimati Kanta Kardam
Dr. Sumer Singh Solanki
Shri Nabam Rebia
Shri Kamakhya Prasad Tasa
Shri Samir Oraon
0.  Shri Niranjan Bishi’

= © 0 N O RN
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... (Interruptions)

UTeRperT AT
2647 uferaeT
it foreTet Tve g™ (TIFFR) : J8iey, F IR SN F1aT A Fefed ‘geifded widd
(&) AT T Jedrier T fI5T & TR H Urereber QAT (2022-23) BT 2687 Hfcde (&=l
T FISHT FEPRUT) IR Rl &

&Y FAY PIR TEAR (Sel) : qoId, H WBRT IJushAi Gaell Al &b Hl-Ts-prRars
fcraenT  SfAfdE feTafor/RIBIReN IR TRER GRT HI-TS-DHRATS BT AT dTel FFfIRd
fereRuT (f&=<t oI IS TREHRUT) HHT el IR RGAT § -

(1)  “IRART GO ATRISRT (TUaTTS) AR Ugel Uicae (8! i ) |
3fafdT fEofOry/RIBIReT R TRER GRT HI-TS-HRATS P TR H ARDN! SUGAT
Haeft AT BT 1047 UfcrdeT (FFEdT el )|

(2) el Plethleed [Afes (HRATer)y & IR & g8 Ufcde (d=ed! ol q4T)
3fafdE feoafOr/RIAIREN IR IRBR GRT HI-TS-HRATS & IR H ARDBRT SUHH!
Geef affer o1 1197 ufideT (gt Al J)

(3) IR WEr A (UEeNE) & dR N R ufided (SeEd dAie a9 §
fafdy RUfR/RIGIRT W WReR GRT H-R-HRAE & IR H TRHRI
SUHHI et AT BT 1297 Ui (T el )|

(4) IS oFA TR HRUNIM (TR faffiee & gR § afed ufeded
(TAEAT Al ) H SiAfIE ffor/RIthIiReN IR IRER §RT HI-TE-HRATS & IR

H IRGR U Feft Ay a7 13a7 ufrae (At e )

(5) fogedm Cmnfeey feifics (Taquer) & IR § =Y gfcded (FEdl i
T H ofdfdy fefori/RIeRel R WRPR §RT Hl-R-BRas & IR H
RN IuhHl erelt AT o7 1497 ufeaeT (FFHEd Al T

(6) TR (3feam) fafies & IR § uied e (FeEdl die ) § SidfdE
feoafor/RIFIRN &R IWBR GRT H-T-BRATs & IR H IRGRT IUHH!
el aferfer 1 1507 ufideT (gl Al )
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COMMITTEE ON PETITIONS
42" to 48" Reports

SHRI BRIJENDRA SINGH (HISAR): Sir, | beg to present the following Reports (Hindi

and English versions) of the Committee on Petitions:-

(1)  Forty-second Report on the representation of Shri Nikhil Verma regarding
extension of credit facilities to the local populace of Lakshadweep by State
Bank of India, Canara Bank and other Public Sector Banks.

(2)  Forty-third Report on the representation of Shri Praveen Kumar regarding
promotion and development of Tourism in Lakshadweep and other important
issues related therewith.

(3)  Forty-fourth Report on the representation of Shri Hanuman Beniwal, M.P., Lok
Sabha regarding alleged arbitrary sanctioning of road development works
under Pradhan Mantri Gram Sadak Yojana (PMGSY-IIl) in Nagaur Lok Sabha
Constituency (Rajasthan).

(4) Forty-fifth Report on the representation of Shri Deepak Sharma regarding the
need for revamping the Training Institute, namely, the Institute of Petroleum
Safety, Health & Environment Management [IPSHEM] at Betul, South Goa.

(5)  Forty-sixth Report on the representation of Shri B. S. Narasimhan regarding
revision of SAIL Pension Scheme and other issues related therewith.

(6) Forty-seventh Report on the Action Taken by the Government on the
recommendations made by the Committee on Petitions (Sixteenth Lok Sabha)
in their Sixty-eighth Report on the representation of Shri Sanjay Bechan
regarding saving the livelihood of millions of tobacco farmers, labourers
employed in Kevda and Mentha farming/tobacco industry and harmonization
of definition of 'Food' under the Food Safety and Standards Act, 2006.

(7)  Forty-eighth Report on the Action Taken by the Government on the
recommendations made by the Committee on Petitions (Seventeenth Lok
Sabha) in their Thirty-third Report on the representation of Shri Kailash Gorakh
Patil, Chairman, Chopda Taluka Shetkari Sahakari Sootgirni Maryadit,
Chopda, Jalgaon (Maharashtra) requesting for release of subsidy, restructure
of loans, providing additional working capital from National Cooperative
Development Corporation (NCDC) and completion of inspection, etc.

... (Interruptions)
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2297 9 24a7 gfaeT

. (31.) fpfke ImeitTE Aieibh! (revaraTs uf¥) : Jeiey, H SFgfud STl i Srfed
SHSTTTRIT & dBemor Jaelt AT (2022-23) & =R ufcrae (et de 3t o)
TR PRl & -

(1) 4R % GRYM & e 338(5)(6) P el TR by 10 Wiy o rfer
AT (TRATTTeT) & a1fiep Tferdeel Y STir eI e TRBR b TRIBR & 7 37 dTet FTHAT &b
e H WRBR GRT Y T dlel IURT 497 & qR F SR SIIicril JoIT SFfae Sl
&b FeaTur et AT & 309 UfcreT (Aered e T § Jfdfds RIwIReN IR ISR §RT -
- PRATs GedT 2297 ufaeH

(2) IS SR STy o<t U frep Ry o (THUIUThSIRY) b ehrfepRur bl TaT
fasr & R F 2397 ufcrde (Fredt Al )

@) AT e/ et 3 i-dfgw/ae-fcs sEafat & o we 7 srgfud
Pleioll, TS, MEMESY, Farfepesr e, anfe e Tar frrema/grerforn wveeman’ &t
ferepr faIwr b IR H SR SRl AT SR STl & dedmor Gae affa & 174
gferde (FFed] ol TYT) § Jfdfde RIIRe IR WRBR GRT HI-S-hRATs Feeii24ar ufaae

ferorefirer R wfify
CIECIR INCER]

St g IR g (TR : FeIey, d AR |y o1 aieer ufae (Bt eI st

TREPIRUT) FHT G&ef IR T g

(1205/SMN/RPS)
STANDING COMMITTEE ON CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION
26" Report

SHRIMATI LOCKET CHATTERJEE (HOOGHLY): Sir, | beg to present the Twenty-sixth
Report (Hindi and English versions) of the Standing Committee on Consumer Affairs, Food
and Public Distribution (2022-23) on Action Taken by the Government on the
Observations/Recommendations contained in the Twentieth Report of the Committee (17"
Lok Sabha) on the subject ‘Quality Control Cells (QCCs) of the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and Public Distribution).

*kkk
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176497 W 18047 UfdaeT

<. fifRreia g (MseT): H8Iey, H arfrey dae wemit aff & fFrferRad ufiee (foeat

TeIT ST FERRUT) HHT Uef U YT § :

(1)

(2)

IR H $-aT0T BT Faed iR Ao & aR o Iffcr & 1729 ufiaeT 3
srafdse RypiRen/fCufil R INAR GRT HI-Ts-BRaAe FaeT 176dT
PIREES]

"TQTeRR STIATRT &3 H IR T SERT bl Tl R %2 Je' b IR & AlHfr
& 1719 ufae § fdafdse RImEReN/TIfORN IR WRBR FRT HI-T-BHRATS
FeeT 17737 ufcree|

U el te Saare (netendh) dfed Rrer Frifd o (SI5ua) ugelt &
HRIIIT P IR § IART & 1709 UfcaeT 7 iafdse RymprRen/fewafory ww
IRBR GRT DI-TS-HRATS FaelT 178dT Tirda|

OIS T, oIy 3iR IENT HATERT T S DT A (2023-24) (HIT
. 10) et 1794t Hfcrde|

JENT 3R 3ARD TR g [THT, AT 3R SN HATeTd BT S
&Y TR (2023-24) (AFT . 11) Faeft 180at wfraeH

STANDING COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

344" to 347" Reports

SHRI TAPIR GAO (ARUNACHAL EAST): Sir, | beg to lay on the Table the following
Reports (Hindi and English versions) of the Standing Committee on Transport,

Tourism and Culture:-
1.

Three Hundred Forty-fourth Report on the Action Taken by the Government
on the Recommendations/Observations of the Committee contained in its
Three Hundred Thirteenth Report on the subject ‘Promotion of Indian Tourism
in Overseas Markets — Role of Overseas Tourist Offices and Indian
Embassies’.

Three Hundred Forty-fifth Report on the Action Taken by the Government on
the Recommendations/Observations of the Committee contained in its Three
Hundred Nineteenth Report on the subject ‘Progress made in implementation
of Sagarmala Projects’.

Three Hundred Forty-sixth Report on the Action Taken by the Government on
the Recommendations/Observations of the Committee contained in its Three
Hundred Twenty-third Report on the subject ‘Commission of Railway Safety’.
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4. Three Hundred Forty-seventh Report on the Action Taken by the Government
on the Recommendations/Observations of the Committee contained in its
Three Hundred Twenty-sixth Report on the subject ‘Role of Indian Missions
Globally for the growth of Tourism in India’.

COMMITTEE ON SUBORDINATE LEGISLATION
26" to 29" Reports

SHRI BALASHOWRY VALLABHANENI (MACHILIPATNAM): Sir, | beg to present the

following reports (Hindi and English versions) of the Committee on Subordinate

Legislation:-

1. Twenty-sixth Report on the status of framing of Subordinate Legislation viz.
Rules/Regulations/Statutes/Ordinances etc. under the National Institute of
Design Act, 2014 as amended in 2019.

2. Twenty-seventh Report on the status of framing of Subordinate Legislation viz.
Rules/Regulations etc. under various Acts being administered by the
Department of Defence in the Ministry of Defence, Government of India.

3. Twenty-eight Report on the status of framing of Subordinate Legislation viz.
Rules/Regulations under various Acts being administered by the Department
of Fisheries in the Ministry of Fisheries, Animal Husbandry & Dairying and
delay in laying of Rules/Regulations.

4. Twenty-ninth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Third Report of the
Committee on Subordinate Legislation (Seventeenth Lok Sabha).

BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS

AND MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM

MEGHWAL): Sir, with your permission, | rise to announce that Government Business

for the remaining part of the 11" session of 17" Lok Sabha will consist of:-

1. Consideration of any item of Government Business carried over from today’s
order paper:- [it contains — (i) Consideration and passing of the Finance Bill,
2023; and (ii) Consideration and passing of the Repealing and Amending Bill,
2022.]

2. Consideration and passing of the following Bills:-

(1) The Competition (Amendment) Bill, 2022;

(i)  The Biological Diversity (Amendment) Bill, 2022; and
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(i)  The Inter-services Organisations (Command, Control & Discipline) Bill, 2023.
3. Consideration and passing of the Multi-State Cooperative Societies
(Amendment) Bill, 2022, as reported by Joint Committee.

*kkk

foRIT 377 & ST A — YT UedT UR Y ¢
1208 soF
IR TRy (57 o rrdTer): S AT ST @ 31T a9 377 & 3refie
HTHA! T IS & SFHICT T b1 TS &, I 39 Al b AN U1S Bl 20 e
3R AT B/Y W YT Ieef R G <
... (FIYT)

Re: Need to undertake beautification of Kheteshwar Temple in Misrikh
Parliamentary Constituency and provide basic amenities at the temple
site
Y arene PR e (Fifdre): k7 Gty & i3y smeanicae gt & v Jgcqquf
& B T AHSRT & Pl SIS BMYR TR & [deaR g & o fRraRogR TR
T W PV & ¥ UR UTd T ] 98 V&l & ST8T WIaR Jfl Ui Hfe 81 TR
& T Y STERATHT BT XY AT TT UR theT AT AT TIT ST T TR AR T T
T TS & STBT &FRT TART SFECATAT Yo 8 31T 8 3R J8T WR TN b BN Hel T

STTATSHT 81T & ForAH §R-GR & @I Mt 8l &l

& H Ul WaaR JfeR iR ST & AT Hed 8l 3Td: 37 Ale} Pl
AleTenRUT BRI ST b TATRI-AT &7 3T dTel HgTfal &g S Jeryd Jem vad
FRIY ST BT MTLIHT &l

37CT: BRTERBR A SR & fob I8 ity {71127 1 a1 WereR wfeR &bt iedfenvor
PRIY ST b ATF-ATLT T&T R SRoxt Jerd GIIETT SUTed PR ol SDT a2l
T Il A QMMiHeT fohU ST & 393 DTS e

(sfer)
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Re: Need to ensure devolution of financial and administrative powers to
Panchayati Raj institutions in the country

S} TeheT ST (HHIATETR): B 5T H G IS T e fchelpRUT Ferehich 36
T 41 U1 b 81 Gl RIS fIcheiepRUT I-IT bl UTRE 8T il G21eh 81 7Y &, TRy
3TN A TaRIC T 9T bl TReITU &l & el 81 1o I8 & o 19T aa
IRPR, sATh TINDR, TT R TNDPR &l 9 Fehl &1 3R a1 & al I INDPR N
JADT APRLTET DT ST A Bl

Q2T T AN TRDR (S S UfTaTRIch el IehR ST SATHIE3T el et
fopaT &, S2T & AFRT Y TR I S BT 2er T 8, Y SHRT TRaR &
THIOT fIehTT Ue Uil JIST 53T Sit A e ah_dT § fob 92T b JTI0T R b fepfe
3R TaTgersT a9 o U G, & Ul SR AT Gardl Sl Thrd 19T b
ﬁﬁww%aﬁﬁ?ﬁamsﬁ?mﬂﬂ%a@mﬁmﬁuﬁmw
Qiﬁ'f\%lﬁa)_\’ﬁa?f?ﬂ 3D HSH ISR

(sfer)

Re: Need to appoint a Radiation officer in Lala Lajpat Rai Medical
College, Meerut, Uttar Pradesh

st IToIvs STAT (ARQ): ISCT TR I & Sicie SUTed] FATEH! §RT ARG P
ST SToTIcl X HiSeheT ehietol 5 150 PRI WU el AT A R TUAfIC sefTeh T
fHTOT HRIAT T 81 J&T AR ST IFN P SelToT BT U= o fhar T 81 HR &
RIS HT ISR fRafecar fd S & o1 T8 dieTee 60 T TRIfUd fhaT T qor
73, 2022 fSARYT oY AT PT Suetedr HRRAT T R SR ST hr 70T I8 ot
e I He<ayui I8 T fAfRUT 3TABRT & 30 S, 2022 DT HTT & ST P
g1 I §< s 81 IRUTIaey, ey AT Br 3 Jevi 39 fafeeear & forw 3=
M IR HCHT USAl & T MRS T & HASIR AT 30T ffhesr oT &F 781 ur
Y8 81 § DRUT I cfTelT ToTdd 1 HiSeheT dieiol § GoR TULATAC sefleh g1 ST T
Jeed quf 72t 8l a7 <& &

BRT YR A SRIY & fob BRS & ATl AToTuel I HiSeheT ictot H fafhrur
MfBRY &Y offer =gawerr fit 1T arfes R Nfsar o SR fafdsedr Suetey &
bl

(sfer)
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Re: Need to address the issues pertaining to Akashvani Kendra, Pauri,
Uttarakhand

£ TRy Rig e (TeaTer): H I T UIRUT 3T ST T T 30 AHSRT &
TGATS b UlSl TR et T SR SN BT ATEA & ITRIES 3R Ry B
 UTS H faRT dH_ a1l ITH0T ST STehTerdul) o HTes & FHIRG & HTef TARBR
&Y AN 3R T DY ST T 34T S29T AR O I TRl TSt g
AT &1 8T 81 2IfehT I THY H P8 AATEAT SRT IoIc T PHT, TCIH D HHI &
giRTIeR &t AT &7 Y HHT & HROT GIST I 18R 31T SUaT § 1Y+ T&T &l
XGIAT ST &7 & forriir SSRASAT 3 31T YIS 6% T et 91T ST T TRIRT &l 17 <&
gl R 7 et &9 dfced g b PRIPH! I [T AT & 378 &1 I§ bt baed
STfIIATSIT | BT & st Tel &, AT T &R T bt Ara=1¢ ot ST & &

BTGt Ut Y & T T HRIGH! BT fIRdR < & o TRBR &t FHferRad
ST BHEH IS BI:

(1) AT STTHIAATft TSt Y TV U fohett are (FfSTH eHar & gRaHieR)
& T TR 10 Tl ITC & BT UHUT TR ST f$fieet deaie I o< 81, TR
SITC ST {35 arferanter IoT ST sTapreraroft Ui & FRTd g fareiye SrigT &
o™ 33T AP

(2) 3TTepTeTETUl s YISt H BRighH B4 3Tafcd avic Pl dR-¢R & fohaT ST <@
& ORIy =7 &Y I&T it uferaren & & /a9 fiiet Ut ¥aT 8 3R A7 8 SrRish ! & favdR
b o DIRIShHI T IOIC DI TG bl PUT BN TT(h che: P TR bl FATIT ST b

(3) 3TTepreraTull Uit # &1 uTforl § JRIRUT e TR fehaT SR 3R "It &
IR IR g § R &R T8 ATehRHD Ig 19/ Ui T Afereh I 3ffered 3 oy i

(4) ATl g GRSl H acH H Uep &1 IRIRUN G bl FelleT il & fobg]
31 & oy TARBR T AT TR TR BRI, TEFTHAT STt HT A T ST BRI
Afed AR fI9y SRIFAT BT TR0 it Oy TRARUT AT & ATe A Uie! $hg gRT
e 81 TRARUT T T HRI/ATY DT GoT H dherel HIRge e R 3R FfereT Jar
GRT PRATIT ST 81 oI J1TehRHD Igesh! Bl 3 37k 7RIS UdTeT Soi-T
gl 81 59 gavel WR Y e Il U d el HifeT Q1T IRARUT 7 T hIRT b
A 3TThRHD IGaTTD] D BT TR |

qeT I=IS & foh HATerd IR BIRATS BRI 3R SMe1eralt et & d8ck Jiasy
& foTg AT et ¥l

(sfer)
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Re: Need to expand railway connectivity in the Kushi Nagar
Parliamentary Constituency

A o PR g (PNTR): HEISY, AT TSR &7 PR Teb UfcreTiep Tret &.
T8l HETHT g PIur yRfafor fos ifer g3 off. I8 Gt dig <en & forg anfifes eret &,
S HRUT A g T ARSI Wie Tret oY & Sar forey o) & dilg el It et goF
& foTU ST 8. TR~ AR T &7 PR H NeTd driferefac & IR &bt SToxd 8l

H HIFRT AT ST A 37T Bl 8 b ST TEdT 18181/18182 TICFR T
TERTIA(FHTE 5 4 &) &7 Hc IR o1d A arIT GeRHT, BHIIN, TREYR, I,
HDIYR, SATET 81T §Y SRATEAT e cIeb fehT ST I AT IR Feh & T e 16:55
¢ TSI & 8l
12571/12572 IRGR - e [GER AW TaIud gl de-l U ST HEal
12595/12596 TRER - (& fA8R (T) BHAHR aaud arIT el &1 oAl BT BT
ORI MIREYR & AT HHTRIS, TR, T, RFaT 81 §U BRI e 8T a1y

8T & I TR fob +R el 7 farelt wieeT 1 ST it 98 ST & W& o
o forq eamdTRes ATt 98 8. R DR A el &b foTg big T Hleft o 78t
8. 3 H HFHIG NeT HAT Sl & 3T PRl § fb PR F feeet & forg dreft o
TR ST o SRT PR ffet & AN T Ud dig <itel ATHRAT bl S2r bl IroTet
et 3T ST b foTq el o &t gfarer fiet ST,

(sfer)

Re: Need to establish a Defence sector PSU in Guna Parliamentary
Constituency, Madhya Pradesh

S} FUTATIRIE TG (TAT): T AT FHT & & i NTel-TFT, SR SR gy
31T & SR 78 AT 7T Te 3rrepiaft fRoretr i 81 37 i fSfetl & ARy 7 5 S et
U 81 ST STHIA ot TSl & SHehT SUINT feb Ry TRATSTATAT & T ST Hebell 81 TRDR
=T & & & H Make in India 3iR SRR YRT $T ggm@T o & o0 HRIT H Defence
Industrial Corridor S &T 0 febarT 81 5 TR b BRUT eeTEs & o feehrT
BNTT 3R ASHTR b AR UTH 81| AR e TT & & o Rlel Jaoieds o AT AT
g 3R IR} 73T § WRBRYT ST Y SUAT &b HRUT J&T L& ATST+D &5 SUhH
(PSU) &1 T S & 3res! THEA 81 HRT TRBR J e & fob T[T Al a7 &
o & AR < ST 3T dTel &1 AIwI~eh & Iughq (PSU) b TeTic IT S &
fHfor o effepfer &1 ST Fora <& &1 H SHIRT <27 STTHIHR 81T 31IR J& &5 5 81 %2
3TTITC T HH PR A JFIT &b FHI0T I R SAleh FHT & b arahl &l |l ASHIR &b
372 TR e 311R AT dlieh T T 3MTfies SR T faleprt 8Tl i)
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Re: Need to establish a University near Sahaswan in Badaun Parliamentary
Constituency

Sf. FafET 91 (981): § GRBR BT AT U1 AHRTT & &Y T AR JATDIN DRAT
ITET gl WX DT & P Egar Fedd J qeeil Rid Herdr Saifsr $ol
fergferererar Tt 110 fdheliicr R & 3R B BTSN I 37 ST H I8 3ffeid o7
T PRAT TS & FOTay BT BTN &l ugrs it I1ferd sid) & 37} 1fTaeh ot 31feRh
311 g FFIRIP reT HT ST USdT 81 Heley I8 [T 3Taa! & AR W H 957 JST
&1 HETCHT ST ot [ feimerd ST § oRTHT 141 Bielst 3Td 8 g1 ol Feam H
PletSt T A Igd AR B BHTRAT Dl g ARI Jaersh F dfid &1 s ol

31T WRI I HIT & b FEqa o TRIURT Ueh 31y [ ATty ehl TATYAT el SITY
™ fer

(3fc)
Re: Construction of ROB on level crossings in Jhunjhunu Parliamentary
Constituency

£ TN PAR (FFF): N b & gL d g, AR (JIoReer) H Ry Rep
I (I TEIT-266) @I STeilg.1,56,299 &, SR I (hIch F&AT -268) i
SYdIg.1,11,298 &, TeT BICh (HICD AT -269) bl SNdIY.2,41,117 81 I AT BIcd
31T T & RIADT aoTe A Bied sw< 819 P SR dTe! o Pl A6t BN o STt
g1 I AT PICh! IR RN FHf0r FHramr Sl

(3fer)

Re: Need to set up a Passport Seva Kendra in Anand Parliamentary
Constituency, Gujarat

St FrreT UeeT (SPTHTS) (3TTHE): ART TRISIT & 31U, TRy YRR fager § ug <&
BT AT 16 TR Ig TRCAAT BT <2 H e ST &9 &l TSI AT H T&l F AR < & q1e
SiTe, faoTe_T, foet # ITAT R 31T S R8T 81 S/ JTas[s Al J8T IRIUIS 3T o i
gfder 78l 81 a1 R4S & S1eh R H urauie Saelt aimeft areRt e 8, fH 20 fh
gfcifae &1 AT 8 SR Rt 98] R SIFgHE 81 31Ul 8l & T fer JaTery T8l afe
ST [T FTfeTd HRdT 81 oifdh TS IS FATarRIRY &) T ST ol TSIeT AT IIEHSEE
STT 9T 81 UTAUIC AT s B A ST8T 3! Si+h T H JGIRT 8N 98] Iuars &
T R ST T 2T 8N 37T H IRIUIE AT bt 81 A W1 el & AN b T Aofeed
o &1 QaT g bl Fie &1 SRR

H A1 foaer 5501 Sft § a7ie ol off arquIe QT g bl GfeT SueTed BRI Bl
EREEIPEERSIE

(sfer)
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Re: Relaxation of eligibility criteria for availing benefits under Ayushman
Bharat Yojana

Y MuTer ALY (TFaE ITR): 3T <27 H AT ITAR DT HHAT 5 TR IGIRT 8 8T 8,
RTeh BIRUT FEH ity 31R TRIg qRART S IRerHT FRAR Feet 9T 81 8. Tfeh, TR
et & SR A9 IRUTA! A 3R 4T 3Afereh Jfevel| bl HHT BT TSl

I8 & T SLTTRTAT T AT 8 o AT TRl gRT feld SRS R
ST & SFCRI SR H PRIST AN bl RIfehedT 8 IS 8 Iucted HRaTs T elfeh,
S -7 Tl HIRMT HEMHRI & it H g Hi < H ST fob Hoe! Gur Tuerferdy
fRrfeheTeral &t HHT B T gote A FRISIT Dl U q9T AT & BIRUT FifhedTerar 3 B
311 ofie W& iR S IRAR arelt ol RifdhcdT STaR & se-as faer | ey v, Ry
HRUT ST URaRT BF TS fSaramal o7 AT AT ULl

I Pl STRSHI AT &b ST 5 ARG 00 DY AJUE AT & T8} 81 @ifeb,
T 2011 P TG P TR ¢ THAM TR AN b 7 7 811 3R 300-400 TFARR Hic &
BRI § I8 1ol T 3BT T -Tal oot I&T B

3TT: HRT 3FRIY & fob 31T 300-500 FFARR HIC b ERT H T8+ dTed il T WY ity
STIRSAT ISTT H Nt fopy ST e fo1oft Frfehererdl GIRT 2 @TRg %60 ¥ 31 bl IuaR
TfT & fare, Rt difsar o gRT fIreprIa fopt ST oR, ST W53 Ud dhrei 19 TR UR fFRRT
b ST & FIST2TT bR T e o Tfeh PRAR Jet 81 &1 feifehesd & A1 e Te el

(3fem)
Re: Need to provide environmental clearance to development works in Nagri
Block, Dhamtari district, Chhattisgarh

A Fetellel AT (FERTLS): BARFG 5T & TR [ell Sl TR fabRy @os
T 34-35 a1 § 37TTaT & Yd & PRI 12,000 SN FaRRd 81 frad 90% arfeardt
THTST & AT 81 ST TS HT Gereh! TSeh, fatetl, Tt Ua SRR 37T S Gfaemah & dfere
g1 oifhT 8T Jawcil-iaT et TSR Rofe & 8 & BRUT Ich THT Ffawmant & forg frerm
TR e Uereh! TS A 81 A JUS [Afe 81 TSRl b U Sl 2T Pret H Ieh &
ﬁaﬁﬁﬁw?aﬁ%’a%&raﬁﬁrﬁnﬁ%

T Y TR GRT fSSTedl Gfaer & &t Fiepfer el 3R Sex +f 81 T aifesT &
T GIRT CTETR RTS8 b 71 & 3107 b Y farsamiiey Srgwfcr o 8l &bt TS1 Sh &
Rth TR RoTd T €1 %8 TR 8, T8 acH 1 A TR < T At T8l et 59 gax & o
fFraTRAcT SRTT T G & T 3 3 BISIZAT DT AHAT HRAT TS 8T &1 T AN b
ST e e el 59 & Rrenfcriier gget 1Y ST &t 31T ez 8

3TT: FFHIT T, TATERUT Ud Sefaryg aRact w4t Sit & STR1e & fob Sitee &t gf-=imar
fremail S fastetl, g, TS, 3R SRR DT el 5 ofd gy faamiir SFfcr e &
e Geremar A dfere ST & I HifeTe SATEDBR T o AT Fbl €s)
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Re: Review in the fee structure of Sainik Schools
DR. SUKANTA MAJUMDAR (BALURGHAT): | want to raise the issue of very high
fees structure in Sainik Schools in the country. It is very unfortunate that such higher
fees has been fixed by the Government for Sainik Schools where kids only from lower
and middle income groups aspire to get admission and prepare hard to crack the all
India level entrance exam. The average fee is in the range of 1.80 lakh per annum
which is higher than the average household annual income of citizens. Even the
private institutions recognized by the Government as Sainik Schools are also
charging equal or more fees. It's very unfortunate that after getting all India rank,
students are not taking admission due to high fees in Sainik Schools. | request the
Government to slash down the fee structure in Sainik Schools. Further, 100% fees
exemption be provided to SC/ST/OBC/EWS students. There should be fees
relaxation to the wards of single parents. Government should make the education in
Sainik Schools affordable so that students from villages and towns may get
admission in Sainik Schools and they are groomed as a good and disciplined citizens.
(ends)
Re: Need to look into the demands of Pensioners under EPS-1995
st TaTORTT UTfee feRagelldR (A19S): EPS-95 U™y Ni=ai= 31+t JaT Plet § <97 & forg
ST T TAIT F8T R T b, Iea! AT hraNl bl T el B UL H ST
Reerfer = STUT SfieT T TSTRT RAT U X&T & Sit b feedT o1 BTefet H ToTR eTiyep =18 &1 R
TRBIR BB I ST g UL AISTTY AT I8 & effeh R At EPS SHaRT dferd &l
g8 ST 1170 BUY YT el & SH gebl TOIRT RAT 984 g3l & § WRDR Bl
EITTHYUT AT AT e HIFHIT TETFHAT SiT GRT ST Ud fSenmfider 81 & ara oY st
de I8 1 A Bl
H TRDBR Y 31TUE Gdeb HIT DT § (b (Rremiereler g7 et o g77cb gIRT fawrT
T S TS AN UR AT T& F3T it & ferf=cett &t aret=T df ST

(3feT)
Re: Need to construct Railway overbridge/underbridge at Railway crossings
in Banda Parliamentary Constituency

it 3R, &. g UeeT (J1eT): STR-TeT YT YIFRIST I & JiHd IR TS & Ficl-

ferrepe o STAIIRITRIST YeTd AlTS H W1E NeTd Hic, 3ART Xeld e, HTf-eYR-TeT Xeld

TS UR NeTd BICh, ARGS! XeTd BIceh AT ShIRT Tecil & STl IR NeTd HBIed 98 8

TITSAT Y BT el AT Rl &, RTAT 3T S=HFT Y il fSarba BIdiT &, TUT 31T
ferT gEEHTY S Y et &1

3T TRBR A HT HRAT § b ST b HIT DT €T H I g IURIch eAd IR

UR AT 3MNaR fST/3TeRfsIoT o7 0T T AHRRT T THT PRI BT BT x| (3fa)
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Re: Need to provide social security benefits to persons living below
poverty line and persons with disabilities

FaR T RiE aaet (FHRUR): S SIBeITIBRT 3R Alddrfa sawel §
Sl el ACATE T AT AT GR&TT b [T IUTT & HTead A J7d Stia ol qfs
T SATRTCTST o ATUar YRIGIT I T UITRT febaT ST HehelT 81 39 39 H ARPR GIR]
T rETRIAT o Ty i SUTT o HTer TRl AHTRD FRETT TaT DR b JATRIHY
T fhU ST R E |

JETHAT TR B0l AT (PMGKY) & I 3 deduidRT YR fhy
ST, 33 & 3R 39 AISMT P U THT €T eI AT FaidT HRIshA (NSP) &
3TeRTe TRISY VT o ATl I8 dTet fSeaIRIl el AHTISTes JREIT b WU H SIoRT e e
fAIePARTCT UT=T ST & GIRT UL 1 <1 ST X8l 81 Ueh 37Tehs & SR a9 2020 H 7.73
TRY eIl T 77.34 RIS U UM Y 10 3R a 2022-23 H §ehT Fe&aT IR <
H T 8 STRY F TR T2 H T4 75 §IR el

R~ 3 & QU H GTUehell Dl aedehc §] AHINID JRETT 8 Yehidel
IRDIUT T SAUIT ST Febell & A AT GREM & FHT ST S UL, TR
oA Uep Ter Qe ferd & e 3 7 Ryeh RIeft & o ter a1fu it 31y & o e
ST b foTQ 81 U 39 HY |THTITeh GR&T SURT o fol it & bl d8e AR AHTTh
R&T SIcqTal b a0 & foTu TicaTiee fbam ST HepelT & R st 3R W ARepR 7
3T IS PR Hb |

g ANIRE ST g 3T TR b AP JAMAT b Tfcr HHTITeb FRET
IUTIT T At ¥l SATGLIDAT & | T H IR TAIRIS T A AMAT 8 <
SUTSY IR DT 81 T & | ol &5 & off 37eb forw Yo 3R Ty S Icurer
T 3T & |

3TT: H TRBR I T AT BT & 1o TR T &P A1 TG ATeT o rer |rey Tt
311 2 & T 31R JFRIe AT & forg it 8 31R 50 TRBRI o Are fieTax

HHT GHTITD SUTT b U, a2y 19T Sedlfe IUeted] eI b UIRT fohU SITT |

(sfer)
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Re: Construction of a High Level Bridge over Mahanadi river in Boudh
district
SHRIMATI SANGEETA KUMARI SINGH DEO (BOLANGIR): There is a long
standing demand from the people of Birmaharajpur Subdivision of Subarnapur
district which is a part of my Constituency, for the construction of a High - Level
Bridge over Mahanadi river from village Deuli of Bagbar Gram Panchayat
(Birmaharajpur Block) to Baunsuni in Boudh district.

A proposed railway station is to be constructed in Baunsuni, as part of the
Balangir Khurda railway project. With the construction of a High - Level Bridge
over the Mahanadi river, the distance from Birmaharajpur to Baunsuni railway
station would be only 6-7 kms. Whereas, currently, the distance between
Birmaharajpur and the proposed Sonepur railway station would be 30 kms.

It would also shorten the distance for people travelling by road to
Bhubaneswar which is the State Capital.

| request the Hon'ble Minister of Road Transport & Highway to: kindly have
the matter examined and considered.

(ends)

Re: Plight of tribals in Kanniyakumari Parliamentary Constituency

SHRI VIJAYKUMAR ALIAS VIJAY VASANTH (KANYAKUMARI): | would like to
highlight the plight of tribals living in my Kanniyakumari Parliamentary
Constituency. There are 48 tribal settlements in the Kanniyakumari district which
falls under 4 village Panchayats. These village hamlets are cut off from the main
land due to geographical reasons and we are unable to provide them with basic
needs. These are basically hilly regions of Western Ghats. In order to address
the concern of these people at the earliest, | would request the Government to
include these hamlets under the Special Central Assistance for Tribal
Development (SCA For TD). We need to find solutions for their electricity
requirement, develop decent roads and provide them with medical facilities. We
need to provide them with pucca houses and proper toilets. The mobile
connectivity for these villages is also of utmost importance. | would urge upon
the concerned Ministry of the Tribal Affairs to take up the concerns of these
villages and special assistance be provided by the Central Government to
provide basic needs such as electricity, roads, medical facilities and mobile
connectivity. (ends)
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Re: Measures to prevent air pollution caused by the fire at Brahmapuram
Waste Plant, Kochi, Kerala

SHRI HIBI EDEN (ERNAKULAM): Kochi city and its neighbouring areas were
engulfed in toxic fumes after an incident of fire at Brahmapuram Waste Plant. Many
have to undergo treatments for respiratory diseases, colds and Skin burns. Experts
have warned that the residents of Kochi could experience serious long-term health
problems in the after-effect of air pollution. Smoke-containing deadly Chemical
compounds including dioxin have covered Kochi for more than 10 days. | urge upon
the Government to undertake the following:

1. Conduct a survey by a medical expert team from AIIMS to understand the
health condition of the local residents, and its long-term after-effects and take
the initiative to provide necessary treatment facilities.

2. To conduct an environmental study by an expert national team to evaluate the
depth of pollution happened in the district.

3. To declare the incident as a national disaster.

4. To probe, if there is any human intervention in the fire, the culprits should be
found and punishment should be given in time.

5. Central Government to allocate funds to build an advanced waste treatment
plant.

6. Alllegal precautions should be strengthened to prevent the recurrence of such
incidents.

(ends)

Re: Need to bring down the high prices of petrol in the country

SHRIMATI PRATIMA MONDAL (JAYNAGAR): | would like to draw attention to a
matter of serious concern which is affecting the entire county. The high prices of
petrol are affecting every sphere of people's lives in India. The high transportation
cost is leading to an increased prices of essential items. This has been happening
over the past three years. It has pushed people into poverty by making transportation
and necessary items unaffordable. Despite India announcing that it is getting oil at a
cheaper price from Russia there has not been a significant decline in the prices. At
an international level, the price of crude oil has witnessed a decline but the petrol
prices in the country have gone up rather than going down. How is the petrol price
calculated in the first place? Are the refining costs and taxes so high that fall in global
price is not yielding positive results in the country? | urge upon the Government to
take necessary action to bring down the prices.

(ends)
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Re: Need to rename Makhdumpur Railway Station under Danapur railway division of the

East Central Railway Zone after Late Shri Sukhdev Prasad Verma
#Y TrQER TS (FEHTETR): TRAE Tacial A1, Jd FiRie Ud Jd 531 JEed T41e gdl R Ghaid
&R STETIETE b JAcRTcT g & Y& dlel A FEGHYR § Geod TS gHT b T IR Ueh XhveT SR
48R TRBR b GRT ST AT 81 b TRDR b GRT 4T I FHF H o {1 ST =12 G 7e e
3T SHTYR 5l & YSHT T el WS UR Reefe] HggHYR Xefd ¥ & FIeaRR T 3719 &1 &arel
SUTEATY T 81 TGaR 2021 Teb et 26 XeTd T b TH AT g ARDR b PRIBIA b &R gl
U 21 QR fobe AR T Ve HATSH 1 HETgR! & 1 R I &

BRIST I & RV ST . Feod THTE T b TH IR FEGHYR T T ATHbRUT & ATy
3R BM H 5T ADBR b FRT I W PRATS Dl AT &, I D H FEINT ol 8 Do 8 FATerd
3R AArSeT HATCRI b HTEH A 59 PRI Dl [T SA1Y| 39 TRE P Al H Jebrileh! AR DI e T &l
oY YT FATeAT o7 STRIcT B

A &g WRBR A AT € fop ca1ep SHfed H fER & kg e o+ & 7efier w@. gaed we
T b T R FEGHYY ¥ T AT PR fom ST

(sfen)
Re: Auction of the Sakhigopal-B Kankili Coal Block in Angul District of Odisha
SHRI MAHESH SAHOO (DHENKANAL): On 7th March 2023, auction of Sakhigopal -B Kankili
Coal Block in Angul District of Odisha was conducted by Ministry of Coal. 152 acres of inhabited
portion of Talabeda village which has a total area of 233 acres was auctioned and the rest land
was left out of the entire process.

The air of the entire area is polluted and is adjacent to Coal Corridor Road of Mahanadi
Coalfield Limited (MCL). Once the villagers are shifted out of the area, they would be left with
the land which is highly polluted within the area. The left-out land will not be fit for agricultural or
any other commercial purposes. If the left-out area is not included within the auctioned block and
compensated in proper terms, a huge injustice would be done to the people which will violate
natural justice. In this regard, | have also written letter to CMD of the Mahanadi Coalfield Limited.

Therefore, | urge upon the Hon'ble Minister of Coal to look into the matter on an urgent
basis so that justice due is delivered to the people of Talabeda village already affected by the
auction.

(ends)
Re: Inclusion of languages of tribal communities in the Eighth Schedule to the
Constitution and recognition of a separate religious code for tribals
S} 7T PAR TRAAT (PIBRISIR): <2 D AT BT T &I HIT 81 T8l ST A1 S TS,
3R MY, T, qreit 3MfS &t & AN & foTq 3Tl A &+ e &Y ANT auf F ST & SIS FHIST
T 3T B B

S]ATCTY 3R I ARDPR TG et TRBIR A AT & b <21 & Heof fFramiReait bT 577 Je= A1l

TeS ¥ S1eG YUT PR o [T SRaxT SheH ST e HuT v

(sfen)
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HEAIT YUY : 3T8eH A7} 19, T fa<T 53t St |

FINANCE BILL, 2023
1208 hours
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | rise to move:-
“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2023-2024 be taken into
consideration.”

Thank you for giving me this opportunity. | just want to draw and put it to
the hon. Members consideration two or three things which are important. The
Finance Bill actually brought in ten main provisions which are helpful for the
middle class and for the community as a whole and to do ease of business — ten
of them. ... (Interruptions) Eleven new ones are being brought in now. The
stakeholder consultations have helped to improve the Finance Bill so as to
represent the society better. While an Amendment is for the GST Council which
is establishing the Tribunal -- Sir, | want to make sure that is all recorded -- but
more importantly, | want to draw the hon. Members attention to two things. One
is representations have been received that the National Pension System for the
Government employees needs to be improved. | propose to set up a Committee
under the Finance Secretary to look into this issue of pensions and evolve an
approach which addresses the needs of the employees while maintaining fiscal
prudence to protect the common citizens. The approach will be designed for
adoption by both Central and State Governments.

(1210/RU/YSH)

There is one more thing. It has been represented that payments for foreign
tours through credit cards are not being captured under the Liberalised
Remittance Scheme (LRS) and such payments escape tax collection at source.
... (Interruptions) The Reserve Bank is being requested to look into this with a
view to bring credit card payments for foreign tours within the ambit of LRS and
tax collection at source thereon. ... (Interruptions) There are many more things
which | would like to talk about but certainly, | do not want to take more time. |
thank you for giving me this opportunity. (ends)
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AT AUTIfT (S RToivs; 3TIdTel): T9 I8 &
o forfir af 2023-24 & foIU F<T ARBR P fa=<hT TREATITIN Y
TYTeT e dTet faeies UR faa fosar S

U1 i B3I

... (THM)
HE-IRT @UTUfe : 319 T fIeiie IR Wedr foem sl

s 2

AT STHTART @ 1 HAT SH, GRTe AT 2 § 4 T Dol

Amendments made:

Page 16, after line 12, insert—
“Provided further that where the total income of a person, being a
specified fund referred to in clause (c) of the Explanation to clause (4D)
of section 10 of the Income-tax Act, includes any income under clause (a)
of sub-section (1) of section 115AD of the Income-tax Act, the advance
tax computed on that part of income shall not be increased by any
surcharge;”. (2)

Page 20, after line 15, insert—
“Provided also that in the case of a specified fund, referred to in clause (c)
of the Explanation to clause (4D) of section 10 of the Income-tax Act,
whose income is chargeable to tax under sub-section (1A) of section
115BAC and where such income includes any income under clause (a) of
sub-section (1) of section 115AD of the Income-tax Act, the advance tax
computed on that part of income shall not be increased by any
surcharge:”. (3)

Page 23, after line 24, insert—
“Provided further that nothing contained in this sub-section shall apply in
respect of income-tax as specified in sub-section (9), calculated on
income, referred to in clause (a) of sub-section (1) of section 115AD of the
Income-tax Act, of specified fund referred to in clause (c) of the
Explanation to clause (4D) of section 10 of the Income-tax Act.”. 4)

(Shrimati Nirmala Sitharaman)
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AT HUTUfT : DA IE &
b < 2, TAT GMRIS, frdres o7 3T I
IR i B3I
g 2, JAT ARG, 8 J S fam T

... ()

s 3

AT TUTART : AT H3T SH, HET HT 5 IR Dot
Amendment made:
Page 24, after line 24, insert—
‘(ca) in clause (37A), in sub-clause (ii), after the figures and letter “194B,”,
the figures and letters “194BA,” shall be inserted;’. (5)
(Shrimati Nirmala Sitharaman)

HF-T @YU : U5 I8 &
“fp W 3, TAT AT, fITes T 377 91

YR T g3l
S 3, T FNTeI, faerre o Sirs fear =
TS 4 fd8ge 5 Srs e

... (TEH)

TS 5
TTAIRT AHTART : JFH1T HAT ST, GRTe AT 6 10 IR i

Amendments made:

Page 25, for lines 35 to 38, substitute—
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“(ba) for clause (4G), the following clauses shall be substituted with
effect from the 1st day of April, 2024, namely:—
‘(4G) any income received by a non-resident from,—

(i) portfolio of securities or financial products or funds,
managed or administered by any portfolio manager on
behalf of such non-resident; or

(i) such activity carried out by such person, as may be
notified by the Central Government in the Official
Gazette, in an account maintained with an Offshore
Banking Unit in any International Financial Services
Centre, as referred to in sub-section (1A) of section
80LA, to the extent such income accrues or arises
outside India and is not deemed to accrue or arise in
India.

Explanation.—For the purposes of this clause, “portfolio
manager” shall have the same meaning as assigned to it in
clause (z) of sub-regulation (1) of regulation 2 of the
International Financial Services Centres Authority (Capital
Market Intermediaries) Regulations, 2021, made under the
International Financial Services Centres Authority Act, 2019;
(4H) any income of a non-resident or a Unit of an
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International Financial Services Centre as referred to in
sub-section (1A) of section 80LA engaged primarily in the
business of leasing of an aircraft, by way of capital gains
arising from the transfer of equity shares of domestic
company, being a Unit of an International Financial
Services Centre as referred to in sub-section (1A) of
section 80LA, engaged primarily in the business of lease of
an aircraft which has commenced operations on or before
the 31st day of March, 2026:
Provided that the provisions of this clause shall apply for
capital gains arising from the transfer of equity shares of
such domestic company in a previous year relevant to an
assessment year falling within the—
1. period of ten assessment years beginning with the
assessment year relevant to the previous year in which the
domestic company has commenced operations; or
2. period of ten assessment years beginning with the
assessment year commencing on the 1st day of April,
2024, where the period referred to in clause (a) ends before
the 1st day of April, 2034.
Explanation.—For the purposes of this clause, “aircraft”
means an aircraft or a helicopter, or an engine of an
aircraft or a helicopter, or any part thereof;.”. (6)
Page 30, after line 32, insert—
‘(ha) in clause (23FE), in the opening paragraph, for the word interest”,
the words, brackets and figures “interest, any sum referred to in clause
(xii) of sub-section (2) of section 56” shall be substituted with effect from
the 1st day of April, 2024;’. (7)
Page 30, after line 33, insert—

“(ia) for clause (26AAA), the following clause shall be substituted and
shall be deemed to have been substituted with effect from the 1st day of
April, 1990, namely:—

(26AAA) in case of an individual, being a Sikkimese, any income which
accrues or arises to him—
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(a) from any source in the State of Sikkim; or
(b) by way of dividend or interest on securities.
Explanation.—For the purposes of this clause "Sikkimese" shall mean—

(i) an individual, whose name is recorded in the register maintained under
the Sikkim Subjects Regulation, 1961 read with the Sikkim Subject Rules,
1961 (hereinafter referred to as the “Register of Sikkim Subjects”),
immediately before the 26th day of April, 1975; or

(i) an individual, whose name is included in the Register of Sikkim Subjects

by virtue of the Government of India Order No. 26030/36/90-1.C.I., dated the
7th August, 1990 and Order of even number dated the 8th April, 1991; or

(i)  any other individual, whose name does not appear in the Register
of Sikkim Subjects, but it is established beyond doubt that the name of such
individual's father or husband or paternal grand-father or brother from the
same father has been recorded in that register; or

(iv) any other individual, whose name does not appear in the Register
of Sikkim Subjects but it is established that such individual was domiciled in
Sikkim on or before the 26th day of April, 1975; or

(v)  any other individual, who was not domiciled in Sikkim on or before
the 26th day of April, 1975, but it is established beyond doubt that such
individual's father or husband or paternal grand-father or brother from the
same father was domiciled in Sikkim on or before the 26th day of April, 1975;

(ib) after clause (34A), the following clause shall be inserted with effect from the
1st day of April, 2024,namely:—

‘(34B) any income of a unit of any International Financial Services
Centre, primarily engaged in the business of leasing of an aircraft,
by way of dividends from a company being a unit of any
International Financial Services Centre primarily engaged in the
business of leasing of an aircraft.

Explanation.- For the purposes of this clause,“International
Financial Services Centre” shall have the same meaning as
assigned to it in clause (q) of section 2 of the Special Economic
Zones Act,2005;.”. (8)

28 of
2005
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Page 31, line 3, for “clause shall” , substitute “clauses shall” (9)
Page 31,after line 22, insert—
‘(46B) any income accruing or arising to,—

(i) National Credit Guarantee Trustee Company Limited,
being a company established and wholly financed by the
Central Government for the purposes of operating credit
guarantee funds established and wholly financed by the
Central Government; or
(i) a credit guarantee fund established and wholly
financed by the Central Government and managed by the
National Credit Guarantee Trustee Company Limited; or
(i)  Credit Guarantee Fund Trust for Micro and Small
Enterprises, being a trust created by the Government of
India and the Small Industries Development Bank of India
established under sub-section (1) of section 3 of the Small
Industries Development Bank of India Act, 1989;’.
(10)
(Shrimati Nirmala Sitharaman)
AT A9TIfT : T I8 8
5 @< 5, FAT G, I&ae Hr 3T a1
YT T B3I
TS 5, JT HA, faere ¥ Sire foar
TS 6 e A Sirs foar T

... ()

s 7
TTAIRE AHTART: A1 55T S, e ST 11 F 13 IR Iyl
Amendments made:
Page 34, line 35, for “, clause (46)", substitute “, clause (23EC), clause
(46)". (11)
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Page 34, line 39, for “clause (46)”, substitute “clause (23EC) or clause

(46)". (12)
Page 35, line 3, for “clause (46)", substitute “clause (23EC) or clause

(46)". (13)
(Shrimati Nirmala Sitharaman)

AT U UH I 8
b xge 7, TAT GMRIG, frdRres &7 3T I
YR 1 g3l
GS 7, T AR, fordRye § S <
S 8 ¥ 20 I ¥ Sis v v

... (TEH)

s 21
AT TUTART: AT FAT Sf, FLMET TEAT 14 A 16 YR DIoTT|
Amendments made:
Page 40, after line 31, insert—
“(i) for clause (a), the following clause shall be substituted, namely:—
‘(a) “original fund” means—
(A) a fund established or incorporated or registered outside India, which
collects funds from its members for investing it for their benefit and fulfils
the following conditions, namely:—

(i) the fund is not a person resident in India;

(i) the fund is a resident of a country or a specified territory with which
an agreement referred to in sub-section (1) of section 90 or sub-section (1)
of section 90A has been entered into; or is established or incorporated or
registered in a country or a specified territory as may be notified by the
Central Government in this behalf;

(iii) the fund and its activities are subject to applicable investor protection
regulations in the country or specified territory where it is established or
incorporated or is a resident; and

(iv) fulfils such other conditions as may be prescribed;
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(B) an investment vehicle, in which Abu Dhabi Investment Authority is the direct
or indirect sole shareholder or unit holder or beneficiary or interest holder and
such investment vehicle is wholly owned and controlled, directly or indirectly, by
the Abu Dhabi Investment Authority or the Government of Abu Dhabi; or

(C) a fund notified by the Central Government in the Official Gazette in this
behalf subject to such conditions as may be specified;’.”. (14)

Page 40, line 32, for “(i)”,substitute “(ia)”. (15)

Page 41, after line 14, insert—

“(c) after clause (xix), the following clause shall be inserted, namely:—
‘(xx) any transfer of a capital asset, being an interest in a joint venture,
held by a public sector company, in exchange of shares of a company
incorporated outside India by the Government of a foreign State, in
accordance with the laws of that foreign State.

Explanation.—For the purposes of this clause, “joint venture” shall mean a
business entity, as may be notified by the Central Government in the Official
Gazette.’.”. (16)

(Shrimati Nirmala Sitharaman)

AT A9TIfT : TH I8 8
& T 21, TT FAMRH, fIeId Br 37T 1
YR T g3l
S 21, ToIT FARI, fIere § S o

... (TTYT)

(1215/RAJ/SM)
TGS 22
T ATART (37 ITo5 STaTer): JIFHIT HAAT SiT, LMET AT 17 3R 18 IR
CAINIY
Amendments made:
Page 41, line 16, omit “proviso”. (17)
Page 41, after line 21, insert—
“Explanation 1.—For the removal of doubt, it is hereby clarified that the
cost of acquisition of a unit of a business trust shall be reduced and shall be
deemed to have always been reduced by any sum received by a unit holder
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from the business trust with respect to such unit, which is not in the nature of
income as referred to in clause (23FC) or clause (23FCA) of section 10 and
which is not chargeable to tax under clause (xii) of sub-section (2) of section
56 and under sub-section (2) of section 115UA.

Explanation2.—For the purposes of Explanation 1, it is clarified that
where transaction of transfer of a unit is not considered as transfer under
section 47 and cost of acquisition of such unit is determined under section
49, sum received with respect to such unit before such transaction as well as
after such transaction shall be reduced from the cost of acquisition under the
said Explanation.”. (18)

(Shrimati Nirmala Sitharaman)

AT A9l U I8 8
o s 22, T JNferd, faead o1 37 =1
YT T B3l
S 22, JAT HAMMRIC, [IeIs § Sirs fm

... (TEH)

TS 23
AT STHTART: A1 55T S, e HET 19 IR DIyl

Amendment made:
Page 41, for lines 22 to 25, substitute—
‘23. In section 49 of the Income-tax Act,—

1. after sub-section (2AH), the following sub-section shall be
inserted, namely:—

“(2Al) Where the capital asset, being shares as referred to in clause
(xx) of section 47, became the property of the assessee, the cost of
acquisition of such asset shall be deemed to be the cost of
acquisition to it of the interest in the joint venture referred to in the
said clause.”;
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(b) after sub-section (9), the following sub-section shall be inserted with
effect from the1st day of April, 2024, namely:—
“(10) Where the capital asset, being—".". (19)

(Shrimati Nirmala Sitharaman)

AT HUTIfT : T IS8
“fo5 G 23, JAT AR, frdTes T T 51"
T T B3I
GS 23, JoIT GNP, {2 § S fam

... (TEH)

TS 24
AT AUTART: A1 FAT ST, FATERT FEAT 20 A 23 UR DIy

Amendments made:

Page 42, line 3, for “Market Linked Debenture”, substitute “a unit of a Specified
Mutual Fund acquired on or after the 1st day of April, 2023 or a Market Linked
Debenture”. (20)

Page 42, line 5, after “debenture”, insert “or unit”. (21)
Page 42, line 6, after “debenture”, insert “or unit”. (22)
Page 42, for lines 15 to 22, substitute—

‘Explanation.— For the purposes of this section—

(i) “Market Linked Debenture” means a security by whatever name
called, which has an underlying principal component in the form of a
debt security and where the returns are linked to market returns on
other underlying securities or indices and include any security classified
or regulated as a market linked debenture by the Securities and
Exchange Board of India;

(i) “Specified Mutual Fund” means a Mutual Fund by whatever
name called, where not more than thirty five per cent. of its total
proceeds is invested in the equity shares of domestic companies:
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Provided that the percentage of equity shareholding held in respect of
the Specified Mutual Fund shall be computed with reference to the
annual average of the daily closing figures:’. (23)

(Shrimati Nirmala Sitharaman)

1T AHTIRT: U T8 8
& T 24, AT FAR, IS BT [T a1
T T B3I
TS 24, AT FAMRC, fIere ¥ S & T
S 25 ¥ 31 fIes 5 IS fey vy
... (TTHM)
S 32
AT THTART: A1 55T S, e TET 24 IR Hifoyl

Amendment made:

Page 44, for lines 9 to 26, substitute—

‘32. In section 56 of the Income-tax Act, in sub-section (2),—
(a) inclause (viib),—
(i) with effect from the 1st day of April, 2024, the words “being
a resident” shall be omitted;
(ii) in the Explanation, in clause (aa), after the words and
figures “Securities and Exchange Board of India Act, 1992 or 15 of
regulated under the”, the words, brackets and figures 1992.
‘International Financial Services Centre Authority (Fund
Management) Regulations, 2022 made under the” shall be
inserted;
(b) after clause (xi), with effect from the 1st day of April,

2024, the following clauses shall be inserted,

namely:—

‘(xii) any specified sum received by a unit holder from a

business trust during the previous year, with respect to a unit
held by him at any time during the previous year.
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Explanation.—For the purposes of this clause, “specified sum”
shall be computed in accordance with the following formula,
namely:—
Specified sum=A-B-C (which shall be deemed to be zero if sum
of B and C is greater than A), where—
A=aggregate of sum distributed by the business trust with
respect to such unit, during the previous year or during any
earlier previous year or years, to such unit holder, who holds
such unit on the date of distribution of sum or to any other
unitholder who held such unit at any time prior to the date of
such distribution, which is,-

(a) not in the nature of income referred to in clause (23FC)
or clause (23FCA) of section 10; and

(b) not chargeable to tax under sub-section (2) of section
115UA,;
B=amount at which such unit was issued by the business trust;
and
C=amount charged to tax under this clause in any earlier
previous year;’.’. (24)

(Shrimati Nirmala Sitharaman)

AT A9 U9 I8 &

5 s 32, T JMNfErd, fIeyes o1 37T &1
YT 1 B3l
gs 32 fIere 7 S fear mm
S 33 ¥ 41 e 5 s v

... (TgEF)

AT AHTART: A1 H3T SiT, o IR Te Il e
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Motion Re: Suspension of Rule 80 (i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to
the subject matter of the clause to which it relates, in its application to

Government amendment No.25™ to the Finance Bill, 2021 and that this
amendment may be allowed to be moved.”

HON. CHAIRPERSON: The question is :
“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to
the subject matter of the clause to which it relates,

in its application to Government amendment No.25" to the Finance Bill,
2021 and that this amendment may be allowed to be moved.”
The motion was adopted.
.. (SI9EM)

New Clause 41A
Amendment made:
Page 48, after line 27, insert—

Amend- ‘41A. In section 80LA of the Income-tax Act, in sub-

ment of section (1), after clause (b), the following proviso shall

section  be inserted, namely:—

80LA. “Provided that for the assessment year commencing
on or after the 1st day of April, 2023, the deduction
under this clause shall be one hundred percent. of

such income.”.’. (25)

(Shrimati Nirmala Sitharaman)

* Vide Amendments list No.1 circulated on 22.3.2023
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HE-IT @UTUfeT : U5 I8 &
“fop TIT GS 41 BT fA8es § Wi o Sy

IR i B3I
TIT TS 419 ferRrep A Sirs foar =
TS 42 [q8ge 5SS foar w=m

.. (FY)

TS 43
AT STHTART: A1 55T S, e HET 26 IR Hiforyl

Amendment made:
Page 49, for lines 1 to 8, substitute—

“Provided that where the total income of the assessee is chargeable to
tax under sub-section (1A) of section 115BAC, and the total income—

(a) does not exceed seven hundred thousand rupees, the assessee
shall be entitled to a deduction, from the amount of income-tax (as
computed before allowing for the deductions under this Chapter) on his
total income with which he is chargeable for any assessment year, of an
amount equal to one hundred per cent. of such income-tax or an amount
of twenty-five thousand rupees, whichever is less;

(b) exceeds seven hundred thousand rupees and the income-tax
payable on such total income exceeds the amount by which the total
income is in excess of seven hundred thousand rupees, the assessee
shall be entitled to a deduction from the amount of income-tax (as
computed before allowing the deductions under this Chapter) on his total
income, of an amount equal to the amount by which the income-tax
payable on such total income is in excess of the amount by which the total
income exceeds seven hundred thousand rupees.”. (26)

(Shrimati Nirmala Sitharaman)
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AT [T TH T 8
b X< 43, JAT MR, fIeRID BT 3T 51
T T B3I
S 43, JAT FAMRIC, IR J S fam |
WG9S 44 3 49 e § s v

.. (FY)

(1220/KN/RP)
AT TUTART (S} 105 STEATE): HIF1RT 53T S, o IR IRl |

Motion Re: Suspension of Rule 80(i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No. 27" to the Finance Bill, 2023 and that this amendment
may be allowed to be moved.”

HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government
amendment No. 27" to the Finance Bill, 2023 and that this amendment
may be allowed to be moved.”

The motion was adopted.

* Vide Amendments list No. 1 circulated on 22.3.2023.
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New Clause 49A

Amendment made:
Page 49, after line 34, insert—

Amend- ‘49A. In section 115A of the Income-tax

ment of Act, in sub-section (1), with effect from the

section 1st day of April, 2024,—

115A. (i) in clause (a), in sub-clause (A),
the following proviso shall be inserted,
namely:—

“Provided that the amount of
income-tax calculated on the
amount of income by way of
dividend received from a unit in
an International Financial
Services Centre, as referred to
in sub-section (1A) of section
80LA, shall be ten per cent. ; ”;
(ii) in clause (b), in sub- clauses (A)
and (B), for the word “ten”, the word
“twenty” shall be substituted.’. (27)
(Shrimati Nirmala Sitharaman)
AT | : 0% I8 &
& T TS 49, fIee 5 IS fem Sy
IR 1 B3I
T S 499 e § Sre fem mm|
G 50 ¥ 57 fee 5 Sre Ry )
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TS 58
A TUTART : AT 3T ST, AE HEAT 28 YR DIy
. (TTg)

Amendment made:
Page 59, line 15, for‘sub-sections (1),(2) and (3)”", substitute “sub-section (1)”.
(28)

(Shrimati Nirmala Sitharaman)

HFEIT A9 : U I8 8
5 W 58, TAT AN, fILRIEH BT [T a1
TR 1hd 83Tl
S 58, T FNTRr, fIdre 5 Srs fm
gs 59 faerIe § Sirs fem i
... (SH9E)
AT THTART : AT H3T 1Y, PUAT IR Il e

Motion Re: Suspension of Rule 80(i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment shall

be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No. 29*" to the
Finance Bill, 2023 and that this amendment may be allowed to be moved.”

HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment shall
be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No. 29*" to the
Finance Bill, 2023 and that this amendment may be allowed to be moved.”

The motion was adopted.

‘ Vide Amendments list No. 1 circulated on 22.3.2023.
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New Clause 59A

Amendment made:
Page 59, after line 24, insert—

Amendment ‘59A. In section 115 VP of the Income-tax Act,—

of  section 1. in sub-section (2), after the proviso, the
115VP. following proviso shall be inserted,
namely:—

“Provided further that a Unit of an

International  Financial  Services

Centre which has availed of

deduction under section 80LA may

make an application within three

months from the date on which such
deduction ceases.”;

2. after sub-section (5), the following

28 of 2005. Explanation shall be inserted, namely:—

‘Explanation.—For the purposes of

this section “International Financial

Services Centre” shall have the same

meaning as assigned to it in clause

(q) of section 2 of the Special

Economic Zones Act, 2005.".". (29)

(Shrimati Nirmala Sitharaman)

IR AT : T I8 &
b FT TS 599, fIeTd § s fear Sy
IR 1 B3I
TIT WS 599 fIeIss § Sirs fm 1
S 60 H 80 fIere ¥ g AU ]
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TS 81
AT TUTART : AT H3T Sf, HET HEIT 30 TR IoTy|
... (TEEM)

Amendment made:
Page 69,for lines 28 and 29, substitute—

“81. In section 193 of the Income-tax Act, in the proviso, for
clause (ix), the following clause shall be substituted, namely:—

‘(ix) any interest payable to a "business trust", as defined
in clause (13A) of section 2, in respect of any securities, by a
special purpose vehicle referred to in the Explanation to
clause (23FC) of section 10.”.”. (30)

(Shrimati Nirmala Sitharaman)

I AR : TH TEE
% TS 81, AT FAMMR, fIeRre BT [T =1
YT T B3I

TS 81, JAT FNferd, e H Sirs f<am /)

TS 82

AT THTART : 1 ST Sf, FRTes AT 31 1R 32 T il
... (TEEM)

Amendments made:
Page 70, in lines 1 and 2, omit “with effect from the 1° day of
July, 2023”. (31)
Page 70, line 5, for “July”, substitute “April”. (32)

(Shrimati Nirmala Sitharaman)
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AT HUTUfT : DA IE &
5 s 82, T FMferd, fIeyes o1 i &1
T T B3I
g 82, JAT TN, fIerre H S fam |

.. (FY)

TS 83

AT THTRT : 1 H3T Sf, FRTe AT 33 TR ol
... (TFEM)

Amendment made:
Page 70, line 10, omit “with effect from the 1st day of July,

2023". (33)

(Shrimati Nirmala Sitharaman)

AT A9 : TH I8 8
5 s 83, T FAMTEd, fIeIehs o1 37T &1
YR T g3l
S 83, JoIT FARI, fIers A S foam
S 84 fIe® H Siis o

... (TTYT)

(1225/NKL/VB)
AT FHTUT (37 o5 STETe) : AT F3AT S, Pt IRTe I |

Motion Re: Suspension of Rule 80 (i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
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application to the Government amendment No. 34" to the Finance
Bill, 2023 and that this amendment may be allowed to be moved.”

HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 34" to the Finance
Bill, 2023 and that this amendment may be allowed to be moved.”
The motion was adopted.

AT THTART : JFH1 HAT ST, GRTe ST 34 YRR Do)

New Clause 84A
Amendment made:
Page 71, after line 13, insert—
Amendment  of ‘84A. In section 194LC of the Income-tax Act, with
section 194LC.  offect from the 1st day of July, 2023,—
(i) in sub-section (1), after the proviso, the
following proviso shall be inserted, namely:—
“Provided further that in case of income by way
of interest referred to in clause (ic) of sub-
section (2), the income-tax shall be deducted at
the rate of nine per cent. ” ;
(i)  in sub-section (2),—
(I) in clause (ib), for the word “and”,the word “or”
shall be substituted;
(I1) after clause (ib), the following clause shall be
inserted, namely:—

Vide Amendments list No. 1 circulated on 22.3.2023.
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“(ic) in respect of money borrowed by it from a
source outside India by way of issuance of any
long-term bond or rupee denominated bond
on or after the 1st day of July, 2023, which is
listed only on a recognised stock exchange
located in an International Financial Services
Centre; and”.’. (34)

(Shrimati Nirmala Sitharaman)

AT AITafer: U8 I8 &
“fF T TS 84 & fagyd ¥ Se fam Sy
YT T B3l
T G 84 {IerIss § s fm .=
gs 85 I 88 e § Sis v

Clause 89
AT TUTART : AT H3T 51, HTE TAT 35 TR hITfg|

Amendment made:
Page 72, for lines 4 and 5, substitute—

‘89. In section 206AB of the Income-tax Act,—
(i) in sub-section (1), after the figures and letter “194B,”, the figures and

letters “194BA,” shall be inserted;
(i)  in sub-section (3), for the proviso, the following proviso shall be

substituted,’. (35)
(Shrimati Nirmala Sitharaman)

AT AT feT: U I8 &:
“foh T 89, TAT AMTU, TSI T 37T a1
IR 1 B3I

g 89, JAT FeNferd, e H Sirs < /)
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Clause 90
TR AHTART « A1 HAT ST, Gee AT 36 31K 37 IR DIy

Amendments made:
Page 72, afterine15, insert—
‘(i) in clause (a), the words “out of India” at both the places where they occur
shall be omitted.’ (36)

Page 72, in line 16, for “(i)”, substitute “(ia)”. (37)

(Shrimati Nirmala Sitharaman)

AT AYTI T o9 I8 &
“fh e 90, AT AR, fordres BT 3FT 11
TR S ad 831l
GS 90, TAT TN, e ¥ Srs fr

AT THTART : AT H3T 1Y, PUAT IR Il e

Motion Re: Suspension of Rule 80 (i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment
No. 38" to the Finance Bill, 2023 and that this amendment may be allowed
to be moved.”

HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment No.

38 to the Finance Bill, 2023 and that this amendment may be allowed to be
moved.”

The motion was adopted.

‘Vide Amendments list No. 1 circulated on 22.3.2023.
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New Clause 90A
AT TUTART : AT H3T Sf, HET TEIT 38 TR IoTy|

Amendment made:
Page 72, after line 25, insert—
Amendment  ‘90A. In section 206CC of the Income-tax Act, in

of section sub-section (1), the following proviso shall be
206CC. inserted with effect from the 1st day of July, 2023,
namely:—

“Provided that the rate of tax collection at
source under this section shall not exceed twenty

”

per cent.”.’. (38)

(Shrimati Nirmala Sitharaman)

AT WHTIRT: 7% I8 &:
“feb T Ws 90 P fAege § TS foam s
YR 1 g3l

TIT S 90 & ey & Sirs = T

Clause 91
AT THTRT : 1 H3T Sf, FRTe AT 39 TR ol

Amendment made:
Page 72, for lines 26 and 27, substitute—

‘91. In section 206CCA of the Income-tax Act,—
(i) in sub-section (1), the following proviso shall be inserted with effect from
the 1st day of July, 2023, namely:—

“Provided that the rate of tax collection at source under this section shall
not exceed twenty per cent.”;
(i) in sub-section (3), for the proviso, the following proviso shall be
substituted,’. (39)
(Shrimati Nirmala Sitharaman)
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AT AITIfT: o9 I8 &:
b W< 91, IAT MR, fIeTH BT T 11
TRTE SH1dhd 83T
GS 91, JeIT AR, faeraes & s fear =
¥S 92 ¥ 123 faee § S Ry )

(1230/SPR/CS)
A THTART (3 JTovs STIATE): JFH1 3l ST, o UReTd IR ifor|
Motion Re: Suspension of Rule 80 (i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment
No. 40* to the Finance Bill, 2023 and that this amendment may be allowed
to be moved.”

HON. CHAIRPERSON : The question is:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in so far as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment

No. 40 to the Finance Bill, 2023 and that this amendment may be allowed
to be moved.”
The motion was adopfted.
New Clauses 123A and 123B

Amendment made:

Page 85, afterline 7, insert—

* Vide amendments list No. 1 circulated on 22.03.2023
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‘123A. In the Customs Act, in section 65, in sub- Amendment of
section (1), for the words “subject to”, the words, section 65.
figures and letter “subject to the provisions of

section 65A and” shall be substituted.

123B. After section 65 of the Customs Act, the Insertion of new

following section shall be inserted, namely: — section 65A.

“65A. (1) Notwithstanding anything to the contrary
contained in this Act or the Customs Tariff Act, 1975, the

following provision shall, with effect from such date as may Goods brought

be notified by the Central Government, apply to goods in for operations in

. , : warehouse to
relation to which any manufacturing process or other

operations in terms of section 65 may be carried out, have ordinarily

. paid certain
namely:—
taxes.
(A) the dutiable goods, which are deposited in the
warehouse shall be goods on which the integrated tax
under sub-section (7) and the goods and services tax
compensation cess under sub-section (9), of section 3 51 of 1975.

of the Customs Tariff Act, 1975 have been paid, and
only for the purpose of the duty payable, other than the
said tax and cess paid, such dutiable goods shall be
warehoused goods;

(B) the dutiable goods shall be permitted to be
removed for the purpose of deposit in the warehouse,
where —

(i) in respect of the goods, an entry thereof has
been made by presenting electronically on the
customs automated system, a bill of entry for
home consumption under section 46 and the
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goods have been assessed to duty under section
17 or section 18, as the case may be, in
accordance with clause (a) of sub-section (1) of
section 15;
(ii) the integrated tax under sub-section (7), and
the goods and services tax compensation cess 51 of 1975.
under sub-section (9), of section 3 of the Customs
Tariff Act, 1975 have been paid in accordance with
section 47;

(i) on removal of the goods from another
warehouse in terms of section 67, a bill of entry for
home consumption under clause (a) of section 68
has been presented and the integrated tax under
sub-section (7), and the goods and services tax
compensation cess under sub-section (9), of
section 3 of the Customs Tariff Act, 1975 have
been paid before the goods are so removed from

51 of 1975.

that other warehouse;

(iv) the provisions of section 59, subject to the
following modifications therein, have been
complied with, namely:—

(@) for the words “bill of entry for
warehousing”, the words “bill of entry for home
consumption” shall be substituted; and

(b) for the words “amount of the duty
assessed”, the words “amount of duty
assessed, but not paid” shall be substituted;

(C) the duty payable in respect of warehoused goods
referred to in clause (A), to the extent not paid, is paid
before the goods are removed from the warehouse in
such manner as may be prescribed.
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(2) The provisions of sub-section (1) shall not apply for the purpose of
manufacturing process or other operations in terms of section 65 to dutiable
goods which have been deposited in the warehouse or permitted to be removed
for deposit in the warehouse prior to the date notified under that sub-section.

(3) The Central Government may, if it considers necessary or expedient, and
having regard to such criteria, including but not limited to, the nature or class or
categories of goods, or class of importers or exporters, or industry sector,
exempt, by notification, such goods in relation to which any manufacturing
process or other operations in terms of section 65 may be carried out, as may
be specified in the notification, from the application of this section.”.

(40)

(Shrimati Nirmala Sitharaman)

- @UTUfe : U9 I8 &
“fo5 AU G 123F 2R 123, fIege 7 S fey Sy
YR T g3l
U g 123 3R 123 fJed § S v |
gs 124 faerae ¥ S = /=
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Motion Re: Suspension of Rule 80 (i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 41* to the Finance
Bill, 2023 and that this amendment may be allowed to be moved.”
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HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 41" to the Finance
Bill, 2023 and that this amendment may be allowed to be moved.”
The motion was adopted.

New Clauses 124A and 124B

Amendment made:

Page 85, after line 28, insert—

“124A. In the Customs Act, in section 157, in sub-section

_ _ Amendment
(2), after clause (c), the following clause shall be inserted, .
| of section
namely:— 157

‘(ca) the manner and conditions for payment of duty and
removal of goods under clause (C) of sub-section (1) of section
65A;”.

124B. In the Customs Act, in section 159, after the Amendment
figures “43,”, the figures and letter “65A,” shall be inserted.’. of section

(41) 159.

(Shrimati Nirmala Sitharaman)

AT AT fe : O3 I8 &:
“fF T WS 124F R 1247, f[T9Td § Se U ST
YR T g3l
UGS 1243 3iR 124 fIe6 H S U |
s 125 faerae & S =

.. (FY)

" Vide Amendments list No.1 circulated on 22.03.2023.
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T 126
AT AUTART : 1 F3T ST, G T 42 IR DIl

Amendment made:

Page 86, after line 28, insert—

“(d) with effect from the 1st April, 2023, be also amended in the manner specified in
the Seventh Schedule.”. (42)
(Shrimati Nirmala Sitharaman)

HE-RT QT ; O3 I8 &

“foh g 126, TeAT HAMR, faeae ¥ Srs fear Smey”
IR T g3l
YgS 126, AT HAMTErd, fIere ¥ Sirs f<ar
S 127 I 130 fIeyes 7 S feu v

TS 131
TR SHTIRT : AR H5T SfY, Feme JeeaT 43 IR BHIfU|
Amendment made:
Page 88, for lines 1 to 20, substitute—

“131. In section 23 of the Central Goods and Services Tax
Amendment

Act, for sub-section (2), the following sub-section shall be _
. _ of section 23.
substituted and shall be deemed to have been substituted

with effect from the 1* day of July, 2017, namely: —

(2) Notwithstanding anything to the contrary contained in sub-
section (1) of section 22 or section 24, the Government may, on
the recommendations of the Council, by notification, subject to such conditions and
restrictions as may be specified therein, specify the category of persons who may be
exempted from obtaining registration under this Act.”. (43)

(Shrimati Nirmala Sitharaman)
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AT @UTUfe : U I8 &

“feh S 131, JAT AN, fI8TD T 377 591"
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Motion Re: Suspension of Rule 80 (i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:

HON.

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 44* to the Finance
Bill, 2023 and that this amendment may be allowed to be moved.”

CHAIRPERSON: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 44" to the Finance
Bill, 2023 and that this amendment may be allowed to be moved.”

The motion was adopted.

*" Vide Amendments list No.1 circulated on 22.03.2023.
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New Clause 131A

Amendment made:
Page 88, after line 20, insert—

“131A. In section 30 of the Central Goods and Services
Tax Act, in sub-section (1), —
(a) for the words “the prescribed manner within thirty days
from the date of service of the cancellation order:”, the

Amendment

of section 30.

words “such manner, within such time and subject to
such conditions and restrictions, as may be prescribed.”
shall be substituted;

(b) the proviso shall be omitted.’. (44)

(Shrimati Nirmala Sitharaman)

AT @UTUfe : U I8 &

o 1 W' 131, fade 5 Srs fear Sy
YR 1 g3l
T TS 1313 e § S fam |
¥S 132 9 137 fI2re § S fov )
.. (FIH)
(1235/MMN/IND)
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Motion Re: Suspension of Rule 80 (i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its

application to the Government amendment No. 45" to the Finance
Bill, 2023 and that this amendment may be allowed to be moved.”

* Vide Amendments list No. 1 circulated on 22.3.2023.
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HON. CHAIRPERSON : The question is:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its

application to the Government amendment No. 45" to the Finance
Bill, 2023 and that this amendment may be allowed to be moved. ”
The motion was adopted.

New Clauses 137A, 137B, 137C, 137D, 137E, 137F and 137G

Amendment made:

Page 90, after line 8, insert—

“437A. In section 62 of the Central Goods and Amendment
Services Tax Act, in sub-section (2), — of section
62.

(a) for the words “thirty days”, the words “sixty days”
shall be substituted;

(b) the following proviso shall be inserted, namely: —

“Provided that where the registered person fails to
furnish a valid return within sixty days of the service
of the assessment order under sub-section (1), he
may furnish the same within a further period of sixty
days on payment of an additional late fee of one
hundred rupees for each day of delay beyond sixty
days of the service of the said assessment order
and in case he furnishes valid return within such
extended period, the said assessment order shall
be deemed to have been withdrawn, but the liability
to pay interest under sub-section (1) of section 50
or to pay late fee under section 47 shall continue.”
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137B. For section 109 of the Central Goods and Services
Tax Act, the following section shall be substituted,

namely: — Substitution
of section
109

“109. (1) The Government  shall, on the Constitution

recommendations of the Council, by notification, establish of Appellate
with effect from such date as may be specified therein, an Tribunal
Appellate Tribunal known as the Goods and Services Tax and
Appellate Tribunal for hearing appeals against the orders Benches
passed by the Appellate Authority or the Revisional thereof.
Authority.
(2) The jurisdiction, powers and authority conferred on the
Appellate Tribunal shall be exercised by the Principal
Bench and the State Benches constituted under sub-
section (3) and sub-section (4).
(3) The Government shall, by notification, constitute a
Principal Bench of the Appellate Tribunal at New Delhi
which shall consist of the President, a Judicial Member, a
Technical Member (Centre) and a Technical Member
(State).
(4) On the request of the State, the Government may, by
notification, constitute such number of State Benches at
such places and with such jurisdiction as may be
recommended by the Council, which shall consist of two
Judicial Members, a Technical Member (Centre) and a
Technical Member (State).
(5) The Principal Bench and the State Bench shall hear
appeals against the orders passed by the Appellate
Authority or the Revisional Authority:
Provided that the cases in which any one of the issues
involved relates to the place of supply, shall be heard
only by the Principal Bench.
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(6) The President shall, from time to time, by a general
or special order, distribute the business of the Appellate
Tribunal among the Benches and may transfer cases
from one Bench to another.

(7) The senior-most Judicial Member within the State
Benches, as may be notified, shall act as the Vice-
President for such State Benches and shall exercise
such powers of the President as may be prescribed, but
for all other purposes be considered as a Member.

(8) Appeals, where the tax or input tax credit involved
or the amount of fine, fee or penalty determined in any
order appealed against, does not exceed fifty lakh
rupees and which does not involve any question of law
may, with the approval of the President, and subject to
such conditions as may be prescribed on the
recommendations of the Council, be heard by a single
Member, and in all other cases, shall be heard together
by one Judicial Member and one Technical Member.

(9) If, after hearing the case, the Members differ in their
opinion on any point or points, such Member shall state
the point or points on which they differ, and the President
shall refer such case for hearing,—

(@) where the appeal was originally heard by
Members of a State Bench, to another Member of
a State Bench within the State or, where no such
other State Bench is available within the State, to a
Member of a State Bench in another State;

(b) where the appeal was originally heard by
Members of the Principal Bench, to another
Member from the Principal Bench or, where no
such other Member is available, to a Member of
any State Bench,
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and such point or points shall be decided according to the
majority opinion including the opinion of the Members
who first heard the case.

(10) The Government may, in consultation with the
President, for the administrative efficiency, transfer
Members from one Bench to another Bench:

Provided that a Technical Member (State) of a
State Bench may be transferred to a State Bench only of
the same State in which he was originally appointed, in
consultation with the State Government.

(11) No act or proceedings of the Appellate Tribunal shall
be questioned or shall be invalid merely on the ground of
the existence of any vacancy or defect in the constitution
of the Appellate Tribunal.”

137C. For section 110 of the Central Goods and Services
Tax Act, the following section shall be substituted,
namely: —

“110. (1)A person shall not be qualified for appointment
as—

(a) the President, unless he has been a Judge
of the Supreme Court or is or has been the Chief
Justice of a High Court;

(b)  aJudicial Member, unless he —

(i) has been a Judge of the High Court;
or
(ii)
years, been a District Judge or an Additional
District Judge;

has, for a combined period of ten

a Technical Member (Centre), unless he is or

(c)
has been a member of the Indian Revenue
(Customs and Indirect Taxes) Service, Group A, or

of the All India Service with at least three years of

Uncorrected / Not for publication
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experience in the administration of an existing law
or goods and services tax in the Central
Government, and has completed at least twenty-five
years of service in Group A,
(d) a Technical Member (State), unless he is or
has been an officer of the State Government or an
officer of the All India Service, not below the rank of
Additional Commissioner of Value Added Tax or the
State goods and services tax or such rank, not lower
than that of the First Appellate Authority, as may be
notified by the concerned State Government, on the
recommendations of the Council and has completed
twenty-five years of service in Group A, or
equivalent, with at least three years of experience in
the administration of an existing law or the goods
and services tax or in the field of finance and
taxation in the State Government:
Provided that the State Government may, on
the recommendations of the Council, by notification,
relax the requirement of completion of twenty-five
years of service in Group A, or equivalent, in respect
of officers of such State where no person has
completed twenty-five years of service in Group A,
or equivalent, but has completed twenty-five years
of service in the Government, subject to such
conditions, and till such period, as may be specified
in the notification.
(2) The President, Judicial Member, Technical Member
(Centre) and Technical Member (State) shall be appointed
or re-appointed by the Government on the
recommendations of a Search-cum-Selection Committee
constituted under sub-section (4):

Provided that in the event of the occurrence of any
vacancy in the office of the President by reason of his
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death, resignation or otherwise, the Judicial Member or, in
his absence, the senior-most Technical Member of the
Principal Bench shall act as the President until the date on
which a new President, appointed in accordance with the
provisions of this Act to fill such vacancy, enters upon his
office:

Provided further that where the President is unable
to discharge his functions owing to absence, illness or any
other cause, the Judicial Member or, in his absence, the
senior-most Technical Member of the Principal Bench,
shall discharge the functions of the President until the date
on which the President resumes his duties.

(3) While making selection for Technical Member (State)
of a State Bench, first preference shall be given to officers
who have worked in the State Government of the State to
which the jurisdiction of the Bench extends.
(4) (a) The Search-cum-Selection Committee for Technical
Member (State) of a State Bench shall consist of the
following members, namely: —
(i) the Chief Justice of the High Court in
whose jurisdiction the State Bench is located,
to be the Chairperson of the Committee;
(i)  the senior-most Judicial Member in the
State, and where no Judicial Member is
available, a retired Judge of the High Court in
whose jurisdiction the State Bench is located,
as may be nominated by the Chief Justice of
such High Court;
(iii)  Chief Secretary of the State in which
the State Bench is located,;
(iv) one Additional Chief Secretary or
Principal Secretary or Secretary of the State
in which the State Bench is located, as may
be the nominated by such State Government,
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not in-charge of the Department responsible
for administration of State tax; and
(v)  Additional Chief Secretary or Principal
Secretary or Secretary of the Department
responsible for administration of State tax, of
the State in which the State Bench is located
— Member Secretary; and
(b) the Search-cum-Selection Committee for all
other cases shall consist of the following members,
namely:—
(i) the Chief Justice of India or a Judge of
Supreme Court nominated by him, to be the
Chairperson of the Committee;
(i) Secretary of the Central Government
nominated by the Cabinet Secretary — Member;
(iii) Chief Secretary of a State to be nominated
by the Council— Member;
(iv) one Member, who—
(A) in case of appointment of a President
of a Tribunal, shall be the outgoing President
of the Tribunal; or
(B) in case of appointment of a Member of
a Tribunal, shall be the sitting President of
the Tribunal; or
(C) in case of the President of the Tribunal
seeking re-appointment or where the
outgoing President is unavailable or the
removal of the President is being considered,
shall be a retired Judge of the Supreme Court
or a retired Chief Justice of a High Court
nominated by the Chief Justice of India; and
(v)  Secretary of the Department of Revenue in
the Ministry of Finance of the Central Government
— Member Secretary.
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(5) The Chairperson shall have the casting vote and the
Member Secretary shall not have a vote.

(6) Notwithstanding anything contained in any judgment,
order, or decree of any court or any law for the time being
in force, the Committee shall recommend a panel of two
names for appointment or re-appointment to the post of the
President or a Member, as the case may be.

(7) No appointment or re-appointment of the Members of
the Appellate Tribunal shall be invalid merely by reason of
any vacancy or defect in the constitution of the Search-
cum-Selection Committee.

(8) Notwithstanding anything contained in any judgment,
order, or decree of any court or any law for the time being
in force, the salary of the President and the Members of
the Appellate Tribunal shall be such as may be prescribed
and their allowances and other terms and conditions of
service shall be the same as applicable to Central
Government officers carrying the same pay:

Provided that neither the salary and allowances nor
other terms and conditions of service of the President or
Members of the Appellate Tribunal shall be varied to their
disadvantage after their appointment:

Provided further that, if the President or Member
takes a house on rent, he may be reimbursed a house rent
higher than the house rent allowance as are admissible to
a Central Government officer holding the post carrying the
same pay, subject to such limitations and conditions as
may be prescribed.

(9) Notwithstanding anything contained in any judgment,
order, or decree of any court or any law for the time being
in force, the President of the Appellate Tribunal shall hold
office for a term of four years from the date on which he
enters upon his office, or until he attains the age of sixty-
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seven years, whichever is earlier and shall be eligible for
re-appointment for a period not exceeding two years.

(10) Notwithstanding anything contained in any judgment,
order, or decree of any court or any law for the time being
in force, the Judicial Member, Technical Member (Centre)
or Technical Member (State) of the Appellate Tribunal
shall hold office for a term of four years from the date on
which he enters upon his office, or until he attains the age
of sixty-five years, whichever is earlier and shall be eligible
for re-appointment for a period not exceeding two years.
(11) The President or any Member may, by notice in
writing under his hand addressed to the Government,
resign from his office:

Provided that the President or Member shall
continue to hold office until the expiry of three months from
the date of receipt of such notice by the Government or
until a person duly appointed as his successor enters upon
his office or until the expiry of his term of office, whichever
is the earliest.

(12) The Government may, on the recommendations of the
Search-cum-Selection Committee, remove from the office
President or a Member, who—

(@) has been adjudged an insolvent; or

(b)  has been convicted of an offence which

involves moral turpitude; or

(c) has become physically or mentally incapable

of acting as such President or Member; or

(d) has acquired such financial or other interest

as is likely to affect prejudicially his functions as

such President or Member; or

(e) has so abused his position as to render his

continuance in office prejudicial to the public

interest:
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Provided that the President or the Member shall not
be removed on any of the grounds specified in clauses (d)
and (e), unless he has been informed of the charges
against him and has been given an opportunity of being
heard.
(13) The Government, on the recommendations of the
Search-cum-Selection Committee, may suspend from
office, the President or a Judicial or Technical Member in
respect of whom proceedings for removal have been
initiated under sub-section (12).
(14) Subject to the provisions of article 220 of the
Constitution, the President or other Members, on ceasing
to hold their office, shall not be eligible to appear, act or
plead before the Principal Bench or the State Bench in
which he was the President or, as the case may be, a
Member.”

137D. For section 114 of the Central Goods and Services Tax
Act, the following section shall be substituted, namely: —

“114. The President shall exercise such financial and
administrative powers over the Appellate Tribunal as may be
prescribed.”

137E. In section 117 of the Central Goods and Services Tax Act,
(a) in sub-section (1), for the words “State Bench or Area
Benches”, the words “State Benches” shall be substituted;
(b) in sub-section (5), in clauses (a) and (b), for the words
“State Bench or Area Benches”, the words “State
Benches” shall be substituted.

137F. In section 118 of the Central Goods and Services Tax Act,
in sub-section (1), in clause (a), for the words “National Bench or
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Regional Bench”, the words “Principal Bench” shall be
substituted.

137G. In section 119 of the Central Goods and Services Tax Amendment
Act,— of section 119
(a) for the words “National or Regional Benches”, the
words “Principal Bench” shall be substituted;
(b) for the words “State Bench or Area Benches”, the
words “State Benches” shall be substituted.’. (45)

(Shrimati Nirmala Sitharaman)

HEIT WU T : T I8 &
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Motion Re: Suspension of Rule 80 (i)
SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its

application to the Government amendment No. 46" to the Finance
Bill, 2023 and that this amendment may be allowed to be moved.”

* Vide Amendments list No. 1 circulated on 22.3.2023.
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HON. CHAIRPERSON: The question is:

345

“That this House do suspend clause (i) of rule 80 of Rules of

Procedure and Conduct of Business in Lok Sabha in so far as it

requires that an amendment shall be within the scope of the Bill and

relevant to the subject matter of the clause to which it relates, in its

application to the Government amendment No. 46" to the Finance

Bill, 2023 and that this amendment may be allowed to be moved. ”

The motion was adopted.

New Clauses 144A and 144B
Amendment made:
Page 93, after line 10, insert—

“144A. In section 13 of the Integrated Goods and Services

Tax Act, sub-section (9) shall be omitted.
Goods and Services Tax (Compensation to States) Act

144B. In the Schedule to the Goods and Services Tax

(Compensation to States) Act, 2017,—

(@) in serial number 1, for the entry in column (4)
occurring against tariff item 2106 90 20, the entry “fifty-
one per cent. Of retail sale price per unit” shall be
substituted;

(b) in serial number 2, for the entry in column (4)
occurring against Chapter 24, the entry “Four thousand
one hundred and seventy rupees per thousand sticks or
two hundred and ninety per cent. Ad valorem or a
combination thereof, but not exceeding four thousand
one hundred and seventy rupees per thousand sticks
plus two hundred and ninety per cent. Ad valorem or
hundred per cent. Of retail sale price per unit” shall be
substituted;

(c) the following Explanation shall be inserted at the end,
namely:—

Amendment
of section 13.

15 of 2017.
Amendment
of Schedule.
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‘Explanation.— For the purposes of this Schedule, —
1.

“retail sale price” means the maximum price at which the
concerned goods in packaged form may be sold to the
ultimate consumer and includes all taxes, local or
otherwise, freight, transport charges, commission
payable to dealers, and all charges towards
advertisement, delivery, packing, forwarding and the like
and the price is the sole consideration for such sale:

Provided that where the provisions of the Legal
Metrology Act, 2009or the rules made
thereunder or any other law for the time being
in force require to declare on the package, the
retail sale price excluding any taxes, local or
otherwise, the retail sale price shall be
construed accordingly;
where on the package of any concerned goods more
than one retail sale price is declared, the maximum of
such retail sale prices shall be deemed to be the retail
sale price;
where the retail sale price, declared on the package of
any concerned goods at the time of its clearance from
the place of manufacture, is altered to increase the retail
sale price, such altered retail sale price shall be deemed
to be the retail sale price;
where different retail sale prices are declared on
different packages for the sale of any concerned
goods in packaged form in different areas, each such
retail sale price shall be the retail sale price for the
purposes of determination of the rate of cess for the
said goods intended to be sold in the area to which
the retail sale price relates.’. (46)

(Shrimati Nirmala Sitharaman)
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Amendment made:
Page 96, lines 32, for “30th day of September, 2023”, substitute “31st day of
March, 2025”. (47)

(Shrimati Nirmala Sitharaman)
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Motion Re: Suspension of Rule 80 (i)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of Procedure
and Conduct of Business in Lok Sabha in so far as it requires that an
amendment shall be within the scope of the Bill and relevant to the
subject matter of the clause to which it relates, in its application to the

Government amendment No. 48™ to the Finance Bill, 2023 and that this
amendment may be allowed to be moved.”

* Vide Amendments list No. 1 circulated on 22.3.2023.
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HON. CHAIRPERSON: The question is:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its

application to the Government amendment No. 48" to the Finance
Bill, 2023 and that this amendment may be allowed to be moved. ”
The motion was adopted.
New Clause 155
Amendment made:
Page 96, after line 32, the following shall be inserted,
namely:—
‘PART VI
AMENDMENTS TO THE FINANCE (NO. 2) ACT, 2004

Amendment of Act ‘155. In the Finance (No. 2) Act, 2004, in section 98, in
23 of 2004. the Table, in serial number 4, in column (2)—

(i)against entry (a), in column (3), for the figures and
words “0.017 per cent.”, the figures and words “0.021 per
cent.” shall be substituted; and

(i)  against entry (c), in column (3), for the figures and
words “0.01 per cent.”, the figures and words “0.0125
per cent.” shall be substituted.’. (48)

(Shrimati Nirmala Sitharaman)

AT @UTUfeT : U5 I8 &
“fop FIT W< 155, fagges ¥ Sire fam T

YR T g3l

T TS 155 eI ¥ ke 1 T

... ()
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(1240/SAN/GG)
... (SIIYT)
OO
AT THTART (37 JTos STIETe): JFH 51 ST, e AT 49 1 60 TR
b IG’IQI
Amendments made:
Page 106, line 17, for “10”, substitute “20”. (49)
Page 106, line 33, for “10”, substitute “20”. (50)
Page 107, line 3, for “10”, substitute “20”. (51)

Page 107, for lines 25 and 26, substitute,—
‘(M) on the income by way of dividend, 10 per
referred to in the proviso to sub-clause (A) cent.;
of clause (a) of sub-section (1) of section
115A
(N) on the income by way of dividend other 20 per
than the income referred to in sub-item cent.;

(b)(i)(M)
(O) on the whole of the other income 30 per
cent.;”.
(52)
Page 107, line 35, for “10”, substitute “20”. (53)
Page 108, line 10, for “10”, substitute “20”. (54)
Page 108, line 25, for “10”, substitute “20”. (55)

Page 109, for lines 17 and 18, substitute,—
‘(L) on the income by way of dividend, 10 per
referred to in the proviso to sub-clause (A) cent.;



24-03-2023 MM Uncorrected / Not for publication 350

of clause (a) of sub-section (1) of section

115A

(M) on the income by way of dividend other 20 per
than the income referred to in sub-item cent;

(b)(i)(L)

(N) on the whole of the other income 30 per

cent.;”.
(56)
Page 110, line 16, for “10” substitute “20”. (57)
Page 111, line 4, for “10”, substitute “20”. (58)
Page 111, line 21, for “10”, substitute “20”. (59)

Page 111, for lines 35 and 36, substitute,—

“(xii) on the income by way of dividend, 10 per
referred to in the proviso to sub-clause (A) cent.;
of clause (a) of sub-section (1) of section

115A

(xiii) on the income by way of dividend 20 per
other than the income referred to in sub- cent.;

item (b)(xii)

(xiv) on the whole of the other income 40 per
cent.;”.
(60)

(Shrimati Nirmala Sitharaman)

AT AHTORT : T I8 &
“fep Tgetl ST, eI HeNferd, farerrep a1 3T 17

YR T g3l
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Ot S

AT SPHTART : 57T . &, DFaest, T 31T HLATET AT 78 RIS B_AT <ATE 67
SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | beg to move:
“Page 127, for line 7, substitute-

‘(1) in chapter 8, for the entry in column (4) occurring against

tariff item 0801 31 00, the entry “Nil” shall be substituted;

(1a) in chapter 28, for the entry in column (4) occurring against

tariff item 2823 00 10, the entry “25%” shall be substituted;

(1aa) in chapter 29,-".” (78)
TR TR : 31§ 27 0. &, Ueeimsrt ST SA%) SIgail H IRl 2ITe 9T 78
T T b G HAIaT & folY T |

NG Fa b folY I TRIT oI 3R 8311
AT THTART : T8 TE 8

“fep Gl ST freres T 3T a1
IR Tiehd B3l
TR IR e H Sire 3 TS
R SrRget e & ke &t TR
... (TFEM)
el ST

ATTART SHTIRT : AR A3 SfY, Fees AT 61 F 63 TR il
Amendments made:

Page 135, line 12, after "mixtures of”, insert "unroasted

cereal flakes and roasted cereal flakes or swelled

cereals”. (61)

Page 136, line 17, for “7.5%, substitute “10%”. (62)

Page 140, line 36, for "Furnishing", substitute

"Finishing". (63)

(Shrimati Nirmala Sitharaman)
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AT AU : T I8 &
“fop <itelt ST, JroIT AR, f8e T 3FT a1

e i B3I
et ST, @ wenféra, fee  Sike o TS
et 3R Bt SRy faeRme A s &l T

... (TgYF)

STl SRRl (%)
AT THTART: A1 55T S, e HET 64 IR DIyl

Amendment made:

Page 147, after line 15, insert—

“THE SEVENTH SCHEDULE
[See section 126 (d)]

In the First Schedule to the Customs Tariff Act, in Chapter 90, —
(i) for the entry in column (4) occurring against tariff item
902214 10, the entry “15%” shall be substituted;

(i) for the entry in column (4) occurring against tariff item
902214 20, the entry “15%” shall be substituted;

(iii) for the entry in column (4) occurring against tariff item
902214 90, the entry “15%” shall be substituted.” (64)

(Shrimati Nirmala Sitharaman)

AT AUTART: TH T8 ©
“fep ATl SR (TS), 9T o Site & 9y

IR 1 B3I
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... ()




24-03-2023 MM Uncorrected / Not for publication 353
s 1

T HTRT: HF1 H3T SfY, FeNe JeaT 1 I il

Amendment made:

Page 1, for lines 6 and 7, substitute—

“(2) Save as otherwise provided in this Act,-
1. Sections 2 to 122 shall come into
force on 1° day of April, 2023;
2. Sections 123 to 144B shall come
into force on such date as the Central
Government may, by notification in the
Official Gazette, appoint.”. (1)

(Shrimati Nirmala Sitharaman)

AT A9 : U I8 8
“fp W 1, JAT G, fIE=Ieh BT [T 1"

T el g3l
TS 1, JAT W fer, faerre 5 Sire fom wm
SR JF 3IR A fa8e | she fSu )

... (TTH)

SHRIMATI NIRMALA SITHARAMAN: Sir, | beg to move:
“That the Bill, as amended, be passed.”

AT WU : U9 I8 &
“fh fordraen, o enfera, urfva fopar Sa)”

e el g3l
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AEIRI AU ; H91T IEoT, ST fob 3maent fafed & for 39 fodyes &
20 T TS SIS Y Bl gqferg F forder <ar § fob Rl el o Sugs|
TSR G shHTehT R T ST 7R STeT-SfeT Suferd &, faege 5 gRur

g P foTT T

.. (FFY)

AT AUTUFT : 7 &) HRIGE QHaR, e 27 |19, 2023 & UTd: 11
o7 T & foTg TR &t STt 2l
1245 &7
TSI e ST AHAR, 27 A9 2023 / 6 99, 1945 (316)
b RIRE I Teb b oY TARNT &S
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